RATIFIED MINUTES OF MEETING No.25/17 OF NORMS COMMITTEE-I (DES-1_SECTION)
SCHEDULED TO BE HELD ON 14.03.2017.

Please
(i) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes,
in running serial orders. The concerned firm may go through the same and respond
accordingly.
(ii) It is also informed that all applications/representations/reply to the Deficiency

letters etc. may be sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-
I. The email address is: darshan.singh@nic.in and nc1.dgft@nic.in. All firms are
also requested to maillsend their present valid email addresses so that
correspondences can be made through email only.

The meeting No. 25/17 of the Norms Committee (NC-I) for the licensing year 2016-2017
which was scheduled to be held on 14.03.2017 under the Chairmanship of Sh. Darshan Singh,
Additional Director General of Foreign Trade to consider the applications under Duty Exemption /
Remission Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of Procedure
Volume. The following Members of the Committee were present in the meeting: -

SI.No | Name of the representatives & | Room No. Telephone No. Department
their Designation

1 Sh. K.K. Tiwari, 1A 476 23062622 DHI, U.B.

2. Sh S.K. Jain, D.O. 428A 23063321 Extn.3318 DIPP, U.B.
23063166

3. Sh. Kanwalinder Singh Sodhi, | 736A 23063802 Extn.2459 DC(MSME),N.B.

Asstt. Dir. (Mech)

4. Sh K.P. Singh, Dy. DGFT 302 23061562 Extn.146 DGFT, U.B.

| - The Committee considered the individual cases of the agenda of this meeting generated through
the online system of NIC. The decisions taken thereon are as under:-

~ |Case No.:8/25/80- Party Name: NILSAN Meet No/Date:25/80-  'Status:
ALC2/2016 NISHOTECH SYSTEMS  ALC2/2016 Deferred
: PVT.LTD. 14.03.2017 ;
HQ File RLA File ‘ Lic.No/Date:0310707664 Defer Date: |
-01/80/050/00568/AM17/ :03/95/040/00426/AM13/ 05.09.2012 25.04.2017 |

Decision: The Committee noted that DIPP representativé preNserit in the meeting 4has”raise'df
;deficiency in the firm’s application as under and decided to send it to the firm to furnish reply:-

“Sl. No. 3, 6, 8 & 9 of Standard Deficiency Format (Export Product wise)”.

‘Case is deferred to 25.04.2017.

‘Case No.:7/25/80- Party Name: NILSAN " Meet No/Date:25/80-  Status:
ALC2/2016 NISHOTECH SYSTEMS ALC2/2016 Deferred

L PVT.LTD. 14.03.2017
HQ File ~ RLAFile Lic.No/Date:0310714868 Defer
:01/80/050/00567/AM17/ :03/95/040/00618/AM13/ 12.11.2012 Date:
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Dgcision:_ The Cqmmittee noted that DIPP vide UO No0.1217/2017-TSW/02 dated 14/03/2017 has
raised deficiency in the firm’s application and decided to send it to the firm to furnish reply:-

1. Information in respect of SI. No. 3, 6, 8 & 9 of Standard Deficiency Format,
2 Use of import items at SI. No. 33, 34 & 43 to 46 in manufacture of export item.

Case is deferred to 25.04.2017.

Case No.:1/23/80- Party Name: APEX TEST Meet No/Date:25/80- Status:
ALC2/2013 TECHNOLOGIES, ALC2/2016 Deferred
14.03.2017
HQ File RLA File Lic.No/Date:0710101331 Defer
:01/80/050/00427/AM14/ :07/24/040/00310/AM14/ 17.01.2014 Date:
25.04.2017

Decision: The Committee noted that the firm's reply dated 16.03.2015 was sent to DEIT on
23.03.2015 followed by reminders on 24.06.2015; 20.07.2015, 11.09.2015, 28.12.2015 and
28.04.2016 to expedite comments. Case is deferred to 25.04.2017.

Case No.:4/21/80- Party Name: ZENITH Meet No/Date:25/80- Status:
ALC2/2014 PRECISION PVT LTD., ALC2/2016 Deferred
14.03.2017
HQ File RLA File Lic.No/Date:0710107058 Defer
:01/80/050/00480/AM15/ :07/24/040/00297/AM15/ 26.11.2014 Date:
25.04.2017

Decision: The committee noted that the firm’s application has been sent to MSME on 18.12.2015
for comments. Case is deferred to 25.04.2017.

Case No.:3/21/80- Party Name: ISGEC HEAVY Meet No/Date:25/80- Status:
ALC2/2014 ENGINEERING LIMITED ALC2/2016 Deferred
14.03.2017
HQ File RLA File Lic.No/Date:0510392239 Defer
:01/80/050/00479/AM15/ :05/23/040/00392/AM15/ 02.12.2014 Date:
25.04.2017

Decision: The committee noted that the firm's reply dated 21.09.2015 has been again sent to DHI
on 10.03.2017 for comments. Case is deferred to 25.04.2017.

Case No.:52/24/80- Party Name: STERICAT Meet No/Date:25/80- Status:

/ALC2/2014 GUTSTRINGS PVT. LTD. ALC2/2016 Approved
14.03.2017

HQ File RLA File Lic.No/Date:0510392401

:01/80/050/00597/AM15/ :05/24/040/00414/AM15/ 12.12.2014

Decision: The committee decided to ratify the norms in line with their earlier AA No.0510391003
dated 05.09.2014 as under:-

Export item No. 1

(i) Import item no.1:- Net + 1%
(ii) Import item no.2 to 5:- As per packing policy
(iii) Import item no.6:- On net to net basis

Export item No. 2

(i) Import item no.7:- Net + 1% W Hre s /i<, .

. SINGFE
(ii) Import item no.8 to 11:- As per packing policy O R SR e,
iii) Import item no.12:- On net to net basis Dire Storate General of Forelgn Trade

eptt. of Commerge
HIXT \YHIR/ Govt. of India

=T
dyog amérf{imml



| IRA may take further necessary action accordingly.

| Case No.:62/3/80-

EXgort item No. 3
(i)
‘ (i)
g (iif)

Export item No. 4
(i)

(i)
(iii)

Export item No. 5
(i

(ii)
(iii)

Export item No. 6
(i)
(i)
(iii)

Export item No. 7
(i)

(i)
(iii)
Export item No. 8
(i)

(if)
(iii)

Export item No. 9

Import item no.13:- Net + 1% _
Import item no.14 to 17:- As per packing policy
Import item no.18:- On net to net basis

Import item no.19:- Net + 1%
Import item no.20 to 23:- As per packing policy
Import item no.24:- On net to net basis

Import item no.25:- Net + 1%
Import item no.26 to 29:- As per packing policy
Import item no.30:- On net to net basis

Import item no.31:- Net + 1%
Import item no.32 to 35:- As per packing policy
Import item no.36:- On net to net basis

Import item no.37:- Net + 1%
Import item no.38 to 41:- As per packing policy
Import item no.42:- on net to net basis

Import item no.43:- Net + 1%
Import item no.44 to 47:- As per packing policy
Import item no.48:- On net to net basis

Import item no. 49 may be deleted as Export item no. 9 and Import item no.49 are same.

'RA may take further necessary action accordingly.

Case No.:43/24/30-

Party Name: MOTHERSON  Meet No/Date:25/80-  Status: |
ALC2/2014 SUMI SYSTEMS LTD., ALC2/2016 Approved |
: 14.03.2017 ;
HQFile RLA File Lic No/Date:0510392573 |
:01/80/050/00588/AM15/ :05/24/040/00447/AM15/  24.12.2014 ‘

7 Decision: The committee decided to ratify
‘under:-

1.

i

the norms in line with their Advance AUthorisatioh as

Import Item No. 1 to 7:- On net to net basis.

2. Import Item No. 8 to 15:- 1.05 Kgs/kg content in Export Products.

Party Name: L & T-MHPS Meet No/Date:25/80- Status:
/ALC2/2015 TURBINE GENERATORS | ALC2/2016 Deferred
' PRIVATE LIMITED 14.03.2017 ;
8 HQ File RLA File Lic.No/Date:0310793788 Defer
1:01/80/050/00062/AM16/ :03/95/040/00743/AM15/ 11.02.2015 Date:
‘ , »;%%03.2017 ?

i

Decision: The Committee noted that the firm's reply dated 0%04:20167!
108.03.2017 for comments. Case is deferred to 25.04.2017.
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- [Case No..-17/27/80-  Party Name: DYNAMATIC ~ Meet No/Date:25/80-  Status:

ALC2/2014 TECHNOLOGIES LIMITED, ALC2/2016 Deferred
~ HQFile RLA File Lic.No/Date:0710107705 Defer
9 [01/B0/050/00642/AM 15/ :07/24/040/00422/AM1S/ 25022015 Date:
| 25.04.2017

ifDVecivsicNin: The committee noted that the firm’s application alongwith firm’s reply dated 12.02.2016‘
'has been sent to DIPP on 10.03.2017 for examination and comments.

| ICase is deferred to 25.04.2017.

. Case No.:35/3/80- Party Name: TERUMO ‘Meet No/Date:25/80- Status:
'ALC2/2015 PENPOL LIMITED '/ALC2/2016 Deferred

|| ; 14.03.2017

10 HQ File 'RLA File Lic.No/Date:5310018479 Defer

| 101 /80/050/00035/AM16/ -53/24/040/00018/AM15/ 17.03.2015 Date: ,

|| 25.04.2017 |

Decision: The Committee note

d that the firm’s application has been sent to MSME (Chemicél) on

110.03.2017 for examination and comments. Case is deferred to 25.04.2017.

: ;Case No.:2/25/80- Party Name: Meet No/Date:25/80- /Status:
'ALC2/2016 LYOPHILIZATION ALC2/2016 Deferred
| SYSTEMS INDIA PVT LTD., 14.03.2017

i

o HQFile RLA File Lic.No/Date:0910061713 Defer
1 :01/80/050/00562/AM17/ :09/24/040/00677/AM15/ 17.03.2015 Date:
|l 25.04.2017
: ;'Decision: The Committee noted that the firm’s application has been sent to DIPP on 10.03.2017 |
| for examination and comments. Case is deferred to 25.04.2017.
Case No.:20/3/80- Party Name: AUTOMAT Meet No/Date:25/80-  Status:
ALC2/2015 IRRIGATION PVT. LTD. ALC2/2016 Deferred
; 14.03.2017 | |
12/HQFle ~ |RLAFile Lic.No/Date:0510393719 Defer Date: |

-01/80/050/00020/AM16/ -05/23/040/00580/AM15/ 24.03.2015 25.04.2017 |

D‘ecisiOn:y“The Comminte‘eﬁ noted thatVthe

firm's application has been sent to MSME (Chemiéal) on |

16.02.2017 for examination and comments. Case is deferred to 25.04.2017.

‘Case No.:8/9/80-ALC2/2015 Party Name: SOPLAR INDIA Meet No/Date:25/80- Status:

PVT.LTD, ALC2/2016 Deferred

_ 14.03.2017

'HQ File RLA File Lic.No/Date:0710107912 Defer
13 -01/80/050/00193/AM16/  :07/21/040/01140/AM15/ 24.03.2015 Date:

Decision: The Committee noted that t
22.02.2016 for comments. As reques

25.04.2017

he firm's reply dated 26.01.2016 has been sent to MSME on|
ted by MSME copy of the reply again sent to them on

03.06.2016. Case is deferred to 25.04.2017.

“Case No.46/3/80- |Party Name: DYNAMATIC Meet No/Date:25/80-  Status:
ALC2/2015 TECHNOLOGIES LIMITED, ALC2/2016 Deferred

74 14.03.2017

" HQ File RLA File Lic.No/Date:0710107930 Defer

-01/80/050/00046/AM16/

-07/24/040/00462/AM15/ 25.03.2015 o e _iwiDatg - SINEH
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Decision: The committee noted that the firm's application and firm’s reply has been also sent to;

DIPP on 10.03.2017 for examination and comments. Case is deferred to 2"‘5.04.20”1’”“7.

[Case No.:65/3/80-
ALC2/2015

.- [HQ File

13 .01/80/050/00065/AM16/

i

Decision: The committee noted that the letter sent to the firm for seeking clarification.

Party Name: PROMAC
ENGINEERING
INDUSTRIES LIMITED,

RLA File
:07/24/040/00473/AM15/

Case is deferred to 25.04.2017.

‘Case No.:12/9/80-
ALC2/2015
HQ File

116 :01/80/050/00197/AM16/

Party Name: NETAFIM
IRRIGATION INDIA
PVT.LTD.

RLA File
:34/24/040/00263/AM15/

Meet No/Date:25/80-  |Status:

ALC2/2016 Deferred
14.03.2017 ,
Lic.No/Date:0710107942 |Defer
26.03.2015 Date:

25.04.2017

Meet No/Date:25/80-  [Status:

ALC2/2016 Deferred
14.03.2017 (
' Lic.No/Date:3410041122 Defer
06.04.2015 Date: f
25.04.2017

Decision: The committee decided to defer the case in the next meeting.

Case is deferred to 25.04.2017.

- |case No.:57/25/80-

Party Name: DYNAMATIC
TECHNOLOGIES LIMITED,

:07/21/040/01174/AM15/

Party Name: BIO - TECH
VISION CARE PVT.LTD

:08/24/040/00122/AM16/

Party Name: BIO - TECH
VISION CARE PVT.LTD

;ALC212016
47 HQ File RLA File
 :01/80/050/00617/AM17/

Decision: The committee noted that th
. for examination and comments. Case i

Case No.:10/25/80-

'/ALC2/2016
f18 HQ File RLA File
~~ :01/80/050/00570/AM17/

Decision: The committee noted that the
. 109.03.2017 for examination and commen

~ [Case No.:9/25/80-
‘ALC2/2016
HQ File RLA File

19 1.01/80/050/00569/AM17/

‘Decision: The committee noted that the fir
09.03.2017 for examination and comments.

~ Case No.:14/25/80-
20 ALC2/2016

:08/24/040/00149/AM 16/

Party Name: MATRIX
MEDITEC PVT. LTD.

Meet No/Date:25/80— Status:

ALC2/2016 Deferred

14.03.2017

Lic.No/Date:0710108017 |Defer

15.04.2015 Date: ‘
25.04.2017

e firm’s application has been sent to DIPP on 09.03.20‘1'7i
s deferred to 25.04.2017. ‘

Meet No/Date:25/80- Status:

ALC2/2016 Deferred
14.03.2017 |
Lic.No/Date:0810135737 Defer
24.07.2015 Date:
125.04.2017 |

firm’s application has been sent to MSME '(Cheymicél) on
ts. Case is deferred to 25.04.2017.

Meet No/Date:25/80-  [Status:

ALC2/2016 Deferred
14.03.2017 ,
'~ Lic.No/Date:0810135907 Defer »
21.08.2015 Date: ;
25.04.2017

m'’s application has been sent to MSME (Chemical) on
Case is deferred to 25.04.2017. |

Meet No/Date:25/80-  Status:
ALC2/2016 Deferred |
14.03.201%c e RIS /K. P. SINGH
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fHQ Fie " RLAFile " ILic.No/Date:0810136256 Defer
:01/80/050/00574/AM17/ -08/24/040/00229/AM16/ 12.10.2015 Date:

25.04.2017

fDé#i;idn“:‘lT‘hé‘Commitiee noted that DIPP representative present in the meeting has raised |
deficiency in the firm’s application as under and decided to send it to the firm to furnish reply:-

“g|. No. 3, 4, 5 & 11 of Standard Deficiency Format (Export Product wise)”.

Case is deferred to 25.04.2017.

" case No.:16/16/80- ' Party Name: VEE KAY Meet No/Date:25/80- Status:
. |ALC2/2016 VIKRAM & CO LLP ALC2/2016 Deferred
j 114.03.2017
1 HQFile RLA File Lic.No/Date:0810136711 Defer
| |01 /80/050/00391/AM17/ -08/24/040/00308/AM16/ 11.12.2015 Date:
|| ~ 25.04.2017
| Decision: The committee noted that the firm's application has been sent to MSME on 13.12.2016
for examination and comments. Case is deferred to 25.04.2017.
“[Case No.:20/7/80- Party Name: POLYCAB Meet No/Date'25/80-  Status:
. |ALC2/2016 'WIRES PVT.LTD. ALC2/2016 Deferred
& 14.03.2017 »
. |HQ File RLA File Lic.No/Date:0310802488 Defer
22 -01/80/050/00241/AM17/ -03/95/040/00834/AM16/ 11.02.2016 Date: ,
| 25.04.2017

Decision: The committee noted that the DEIT deficiency letter dated 09.11.2016 and 18.01.2017 |
'sent to the firm directly through e-mail and DGFT reminder sent to them on 20.02.2017 through e- |
. mail. Caseis deferred to 25.04.2017. 3

Case No.:3/25/80- ” ~F5arty Name: SULZER Meet No/Date:25/80- Status:
ALC2/2016 PUMPS INDIA LIMITED ALC2/2016 Closed
14.03.2017

HQFile o RLA File Lic.No/Date:0310803152

:01/80/050/00563/AM17/ -03/95/040/00966/AM16/ 08.03.2016

%23 'Decision: The Committee noted that RA, Mumbai vide its letter F No.03/95/040/966/AM16/240
' dated 08.03.2016 has informed that the above mentioned AA has been issued on Net to Net basis |
in terms of General Note 4 of Engineering Product inserted by Public Notice No.46 dated |
06.11.2002 and decided to close the case. >

'RA may take further necessary action accordingly.

Case No.:1/6/80-ALC2/2016 Party Name: DECON INDIA Meet No/Date:25/80-  Status:

PLASTICS PVT. LTD, ALC2/2016 Deferred
| 14.03.2017
4 HQ File RLA File Lic.No/Date:3110066049 Defer
24 .01/80/050/00160/AM17/  :31/83/040/00187/AM16/ 14.03.2016 Date: |
. 25.04.2017

. |Decision: The committee noted that the firm's reply dated 13.10.2016 has been sent to MSME
| (Chemical) on 27.10.2016. Case is deferred to 25.04.2017. '

'Case No.:8/1/80-ALC2/2016 Party Name: AZAD Meet No/Date:25/80- ‘Status:
25 'ENGINEERING PRIVATE ALC2/2016 5o Deferred
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| |Case No.:2/13/80-

26

'~ :01/80/050/00343/AM17/

27

HQ File

1:01/80/050/00466/AM16/

RLA

File

:09/24/040/00736/AM16/

Lic.No/Date:0910063457 Defer
29.03.2016 Date: |
25.04.2017

Decision: The commitiee noted that the firm's additional information dated 08.11 j”2""6"1“6”55';”“6&%&6”§

ALC2/2016

HQ File

Decision: The committee noted that
for examination and comments. Cas

" Case No.:3/7/80-

|/ALC2/2016

HQ File

:01/80/050/00224/AM17/

Party' Name: ZENITH
PRECISION PVT LTD,,

RLA File

Party Name: MAHIMA

:07/24/040/00044/AM17/

UDYOG

RLA

File

Decision: The committee decided to ratify

vide ID No.12/17/2017-TSW/27 dated 14.0

1.

3. Quantities of import items at SI. No. 22 t

Capacity of Reverse Osmosis Skids ( export item) alongwith their

the firm’
e is deferred to 25.04.2017.

5 'sent to DHI on 09.11.2016. Case is deferred to 25.04.2017.

Meet No/Date:25/80- |Status:
ALC2/2016 Deferred
14.03.2017 |
Lic.No/Date:0710109739 Defer
29.04.2016 Date: 5
125.04.2017 |

s application has been sent to MSME on 20.09.2016 |

Meet No/Date:25/80-  [Status: |
ALC2/2016 Approved
14.03.2017

Lic.No/Date:0510398362 |

the norms based uponV the written comments
3.2017 as under:-

:05/24/040/00037/AM17/ 03.05.2016

and net export weights may be specified as under:

of DIPP |

quantities

Capacity Quantity Net Weight
250 m?¥ hr 5 Nos. 37366 Kgs.
210 m¥ hr 3 Nos. 21482 Kgs.
150 m* hr 2 Nos. 13031 Kgs.

Word “Relevant” may be prefixed with the de
No. 1 to 21 and their quantities may be allow

scription of import items at SI
ed as under inclusive of 2 %

wastage:

SI. | Quantity Sl | Quantity Sl | Quantity

No No No

1 76 Kgs.(48.03 | 8 1087.5 Kgs. 15 | 175.6 Kgs.
Mtrs.) (49.98 Mtrs.) (32.96 Mtrs.)

2 225.5 Kgs. 9 2458.6 Kgs. 16 | 388.3 Kgs.
(97.43 Mtrs.) (171.36 Mtrs.) (44.60 Mtrs.)

3 176.4 Kgs. 10 | 2346.8 Kgs. 17 | 606 Kgs.
(73.46 Mtrs.) (84.32 Mtrs.) (51 Mtrs.)

4 215.1 Kgs. 11 | 4091.6 Kgs. 18 | 2506.3 Kgs.
(55.09 Mtrs.) (189.72 Mtrs.) (168.26 Mtrs.)

5 724.3 Kgs. 12 | 2212.1 Kgs. 19 | 1209.5 Kgs.
(63.23 Mtrs.) (51.51 Mtrs.) (42.84 Mtrs.)

6 262.9 Kgs. 13 | 67.3 Kgs. 20 | 2681.9 Kgs.
(30.09 Mtrs.) (25.52 Mtrs.) (126.48 Mtrs.)

7 2216.9 Kgs. 14 | 192.8 Kgs. 21 | 1441.4 Kgs.
(136.68 Mtrs.) (46.35 Mtrs.) (33.66 Mtrs.)

in addition to their weights as under:

0 163 may also be specified in Nos.

|

; Sl.

%S'NGH

Quantity | SI. Quantity | SI. Quantity | SI. Quantity | SI. Quantity |
| No. | (InNos.) | No.| (In Nos.) | No. | (InNos.) | No. (InNos.) | No. | (In Nos.)
i 22 |30 51 |4 80 |3 109 | 2 138 | 40 '
: 23 |25 52 | 4 81 |5 110 | 10 ]8O 25,
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28 ’

| 24 60 53 | 2 82 |3 L2 140 (756 |
i 25 |90 54 | 5 83 |20 212 141 | 6 ;
26 |15 55 | 2 84 |45 113 | 2 142 | 200 %
27 |75 56 | 6 85 |25 114 | 2 143 | 40
; 28 |20 57 | 25 86 | 30 115 [ 1 144 | 140
; 29 |10 58 | 10 87 |20 116 | 1 145 | 20 %
g 30 |5 59 | 10 88 |20 117 | 30 146 | 30
; 31 |8 60 [ 8 89 |5 118 | 10 147 | 5 %
; 32 |45 61 3 9 [5 119 |5 148 | 8
33 |20 62 | 15 91 |24 120 5 149 | 6 1
34 |25 63 [ 12 92 [5 1215 150 | 60
35 |30 64 | 8 93 [ 10 122 | 5 151 | 20 i
36 |15 65 | 3 94 |25 123 ] 30 152 | 10
a7 |25 66 | 3 95 [12 124 | 30 153 | 5
38 |40 67 |3 9% |3 125 | 30 154 | 20 ﬁ
39 |12 68 | 4 97 [3 126 | 75 155 | 40 z
[40 [14 |69 |3 98 |3 127 | 25 156 | 110 ‘
41 |10 |70 | 3 99 |2 | 128 | 46 | 157 | 20 |
42 |4 71 [ 30 100 | 10 | 129 | 10 158 | 15 i
43 |3 72 |5 101 | 20 130 [ 10 159 | 15 :
§ 44 |2 73 5 102 | 10 | 131 [ 20 160 | 6 i
@ [45 |15 74 | 3 | 103 | 10 | 132 | 10 161 | 15 |
§ 46 |4 |75 13 | 104 | 10 l13§4 35 | 162 | 5 |
z F§7 2 |76 | 5 | 105 | 10 | 134 | 25 | 163 | 6 i
; 48 |3 |77 5 | 106 | 5 135 [ 12 \ | ﬂ
% 49 |4 |78 |8 [107 [ 5 136 | 6 \ l ?
‘ 50 |6 |79 |3 | 108 |2 137 3 [ \ i
4. Quantities of import items at Si. No. 22 to 163 may be allowed on net to net|

basis with accountability clause.

'Case No.:2/7/80-

, fDa‘rty Name: TEMA
ﬁALC21201 6

LIMITED
'HQ File RLA File
:01/80/050/00223/AM17/

:03/95/040/00743/AM16/

i
{

'RA may take further necessary action accordingly.

INDIA Meet No/Date:25/80- Status:
ALC2/2016 Approved
14.03.2017 z
Lic.No/Date:0310804703 | 1
16.05.2016 ‘ i

Decision: The committee decided to ratify the norms based upon the written comments of DIPP |
§vide ID No.12/17/2017-TSW/28 dated 14.03.2017 as under:-

1. Net Empty weights of export items at Sl.

No. 1 to 41 may be specified as under:

SI. | Net Empty Sl. Net Empty Sl. | Net Empty Sl. Net Empty
No. | Weight (MT) | No. Weight (MT) | No. Weight No. | Weight (MT) | |
(MT) g
1 [2.383 |12 | 46.64 |23 |8.142 34 |37.784
(5’ | 9.915 |13 | 245 |24 |1.406 |35 |22.07
3 13.336 |14 [1.701 25 |0.839 36 | 46.276
4 2.145 15 | 4.898 26 | 0.681 37 |31.735 ﬁ
5 25.76 16 | 1.794 27 [1.18 a8 1323 |
6 100.924 17 4.0 28 | 2.541 39 | 33.779 z
7 4.459 8 3.125 29 |4.761 40 | 16.56 ;
|8 [2.617 19 (43 30 13.336 41 [11.73 5
9 [10.51 20 [1.0 3% 1.6.3 |
[10 [ 249.158 21 [2.16 [ 32 |33.054
[ 11 [1.45 22 [136.405 |33 | 2365
& :fé““;";oaw;(ﬁ,'f# 21
pirect e e c,m\g“‘ pes
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10.

1.

12.

Quantity of import item at SI. No. 1 may be allowed as 343589 Meters (228041 Kgs.) on |
net to net basis as claimed by the firm.
Import items at SI. No. 2, 6 & 12 may be deleted as not required by the firm.
Quantity of import item at SI. No. 3 may be allowed as 2032 Meters (1470 Kgs.) on netto
net basis as claimed by the firm. |
Quantity of import item at SI. No. 4 may be allowed as 77 Nos. on net to net basis. Duty |
free weight of this item may be allowed as 52600 Kgs. as 1.336 Kgs/Kg. content in the
export products after taking 20% recovery from scrap. ;
Quantity of import item at SI. No. 5 may be allowed as 36 Nos. on net to net basis. Duty |
free weight of this item may be allowed as 89533 Kgs. as 1.26 Kgs/Kg. content in the
export products after taking 20% recovery from scrap. :
Word “Relevant” may be prefixed with the description of import items at SI. No. 7, 8 & 9. ,
Quantity of import item at SI. No. 7 may be allowed as 98156 Kgs. as 1.25 Kgs/Kg. |
content in the export products after taking 1/3™ recovery from scrap.

Quantity of import item at SI. No. 8 may be allowed as 55054 Kgs. as 1.157 Kgs/Kg. |
content in the export products after taking 1/3™ recovery from scrap.
Quantity of import item at SI. No. 9 may be allowed as 242462 Kgs. as 1.128 Kgs/Kg. |
content in the export products after taking 1/3™ recovery from scrap. i
Quantity of import item at SI. No. 10 may be allowed as under:

Welding wire/Electrodes/Strip: 11630 Kgs.

Welding Flux: Equal to weight of welding wire/Strip

Quantity of import item at SI. No. 11 may be allowed as 14 Nos. (9870 Kgs.) on net to net
basis with accountability clause. 5

RA may take further necessary action accordingly.

‘Case No.:12/7/80- Party Name: HONDA Meet No/Date:25/80- |Status:
|ALC2/2016 TRADING CORPORATION ALC2/2016 |Deferred
: INDIA PVT. LTD. 14.03.2017
| HQFile RLA File Lic.No/Date:0510398531 Defer
29 :01/80/050/00233/AM17/ :05/23/040/00053/AM17/ 17.05.2016 Date:
‘ 25.04.2017

‘D'ét’:iéidhA:' The dommitfee noted that as desiredAby"DH”ly, the f‘ikrm“r"nay fu'rnish'ezyamrlief AA No. for thég
same set of Import - Export Products for which norms was fixed.
|Case is deferred to 25.04.2017.

Case No.:10/7/80- Party Name: OMEGA 'Meet No/Date:25/80- ‘Status:
‘ALC2/2016 SEPARATIONS INDIA ALC2/2016 Deferred
L PRIVATE LIMITED 14.03.2017 ,
30 HQ File RLA File Lic.No/Date:3210077894 Defer
:01/80/050/00231/AM17/ :32/24/040/00004/AM17/ 18.05.2016 Date:
f 25.04.2017

Decision: The committee noted that the firm's application has been sent to MSME on 24.06.2016 %

31

:01/80/050/00244/AM17/ :03/95/040/00131/AM17/ 20&05-2.@,16 - :
| P e i 3 T o TRHE/1k. e
| |Decision: The Committee noted that RA, Mumbai vide its |ea§«“'ﬁﬂ&ﬁm&§ﬂ§3¥%ﬁﬁ17/266é

. for examination and comments. Case is deferred to 25.04.2017.

gCéiws‘.‘e-}‘loi.:23/7l80- Party Name: Meet No/Date:25/80- ;Sﬁtﬁéi 1
/ALC2/2016 UNDERCARRIAGE AND ALC2/2016 Closed
‘ TRACTOR PARTS 14.03.2017 ’
PVT.LTD. f
HQ File RLA File ) Lic.No/Date:0310804858 |

i
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?dwaf‘éa'ﬁo.OS.ﬁ016 has informed that the above mentioned AA has been issued on repeat basis in
terms of Para 4.7 read with Pars 4.7.2 of HB 15-20 (Meeting No.19/80-ALC2/2014 dated |
09.12.2014 (HQ. F.No.01 '80/050/00244/AM15) and decided to close the case. ;

‘_ 'RA may take further necessary action accordingly.

1 |Case No.:13/7/80- Party Name: ANGIPLAST ~ Meet No/Date:25/80- ‘Status:

| |ALC2/2016 PRIVATE LIMITED ‘ALC2/2016 Deferred

| W z' 14.03.2017

32 iHQ File 'RLA File Lic.No/Date:0810137979 Defer

4 :01/80/050/00234/AM17/ :08/24/040/00057/AM17/ 25.05.2016 \Date: '
25.04.2017 |

. Decision: The committee noted that the firm’s application has been sent to MSME (Chemical) on
| 103.10.2016 for examination and comments. Case is deferred to 25.04.2017.

e

| Case No.:711 6/80- 'Party Name: SHREE Meet No/Date:25/80- Status:
'/ALC2/2016 'GAYATRI HEALDS MFG. ALC2/2016 Deferred
, CO. 14.03.2017 :
5;33 iHQ File RLA File Lic.No/Date:5210041915 Defer ‘
| ;:O1/80/050/00382/AM17/ -52/24/040/00013/AM17/ 02.06.2016 Date: ;
\ 25.04.2017 |

g ﬂbécisﬁ‘idh: The committee noted that the firm’s application has been sent to MSME on 02.1 1.2016
| [for examination and comments. Case is deferred to 25.04.2017. >

Case No.:9/16/80- 'Party Name: SHIV 'Meet No/Date:25/80- Status:
'ALC2/2016 HYDROMET ALC2/2016 Deferred
1l 14.03.2017 .
§34 |HQ File RLA File Lic.No/Date:2410042006 Defer ‘

% :01/80/050/00384/AM17/ -24/24/040/00009/AM17/ 24.06.2016 |Date:
; i 25.04.2017 |

; Eﬁéé‘is‘.ién:“;rhe committee noted that the firm’s application has been sent to MSME on 02.11.2016 |
. for examination and comments. Case is deferred to 25.04.2017. '

. |Case No.:27/25/80- 'Party Name: DILIGENT SCM Meet No/Date:25/80- \Status: ,
'ALC2/2016 SOLUTIONS PRIVATE ALC2/2016 Deferred |
: LIMITED 14.03.2017 ‘ ;
135 'HQ File RLA File Lic.No/Date:0910063870 |Defer '
§ -01/80/050/00587/AM17/ -09/24/040/00171/AM17/ 29.06.2016 Date: ;
|| ‘ 25.04.2017

‘ ?lw)eé“isivanﬂ:y The committee noted that the firm’s application has been sent to MSME on 09.10.2016
| for examination and comments. Case is deferred to 25.04.2017.

i

‘Case No.:7/19/80- Party Name: AZAD 'Meet No/Date:25/80- Status: |
'ALC2/2016 'ENGINEERING PRIVATE ALC2/2016 Deferred
| LIMITED 14.03.2017
1'36 HQ File \RLA File Lic.No/Date:0910063935 Defer
‘;:01/80/050/00402/AM17/ :09/24/040/00192/AM17/ 15.07.2016 Date: ;
|| 1 25.04.2017

‘Decision: The committee noted that the firm’s application has been sent to DHI on 13.12.2016 for

‘examination and comments. Case is deferred to 25.04.2017.

o Yro T /.
37 |Case No.:43/25/80- Party Name: AZAD Meet No/Dat& 25y s o Statis: ...
R T L s e e - Dlre".'torateGan'erat’ochern’f;radL
/Deptt. of Commerce
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38

'ALC2/2016 ENGINEERING PRIVATE  ALC2/2016 Deferred

; LIMITED 14.03.2017
'HQ File RLA File Lic.No/Date:0910063936 Defer
:01/80/050/00603/AM17/ :09/24/040/00194/AM17/ 15.07.2016 Date:

25.04.2017 |

Decision: The committee noted that the firm’s application has been sent to DHI on 09.10.2016 for
examination and comments. Case is deferred to 25.04.2017. f

'Case No.:44/25/80- Party Name: AZAD Meet No/Date:25/80- Status: ‘
'/ALC2/2016 ENGINEERING PRIVATE ~ ALC2/2016 Deferred
LIMITED 114.03.2017 i
HQ File RLA File Lic.No/Date:0910063934 Defer :
:01/80/050/00604/AM17/ :09/24/040/00193/AM17/ 115.07.2016 Date: ?
125.04.2017 |

39

Decision: The committee noted that the firm’s application has been sent to DHI on 09.10.2016 for |
/examination and comments. Case is deferred to 25.04.2017. '

/Case No.:49/25/80- Party Name: AZAD 'Meet No/Date:25/80- 'Status:
ALC2/2016 ENGINEERING PRIVATE  ALC2/2016 Deferred
LIMITED 14.03.2017 |
HQ File RLA File Lic.No/Date:0910063933 Defer
:01/80/050/00609/AM17/ :09/24/040/00195/AM17/ 15.07.2016 Date:
125.04.2017 |

Decision: The committee noted that the firm’s application has been sent to DHI on 09.10.2016 for |

examination and comments. Case is deferred to 25.04.2017.

40

141

42

Case No.:3/13/80- Party Name: ZENITH Meet No/Date:25/80- Status:
ALC2/2016 PRECISION PVT LTD., ALC2/2016 Deferred
14.03.2017 . ‘
HQ File RLA File Lic.No/Date:0710110157 |Defer
:01/80/050/00344/AM17/ :07/24/040/00142/AM17/ 26.07.2016 Date: f
25.04.2017

Decision: The committee noted that the firm’s application has been sent to MSME on 20.09.2016
for examination and comments. Case is deferred to 25.04.2017.

Case No.:6/13/80- Party Name: GLOBE HI-  Meet No/Date:25/80-  Status:
'ALC2/2016 FABS LLP ALC2/2016 Approved |

14.03.2017 |
HQ File RLA File Lic.No/Date:0510399446 |

:01/80/050/00347/AM17/ :05/23/040/00213/AM17/ 11.08.2016

Decision: The Committee decided to ratify the norms based on the recommendation of MSME as |
'under:-

On net to net basis under GN-4.

'RA may take further necéssary action accordingly.

‘Case No.:16/25/80- Party Name: MICRON Meet No/Date:25/80-  |Status:

ALC2/2016 INSTRUMENTS PVT LTD  ALC2/2016 Approved |
14.03.2017 | ;

HQFile RLA File Lic. NoDate s 0309437, SINeH

:01/80/050/00576/AM17/ :05/24/040/00233/AM17/ 11 D8 TREEE etk Sonaras of Pireion Trace
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Decision: The committee decided to ratify the norms based upon the written comments of DIPP

vide ID N0.12/17/2017-TSW/42 dated 14.03.2017 as under:-

1: Net weight of export product may be specified as 1216.8 Kgs.
2. Quantity of import item may be allowed as 5110.6 Kgs. as 4.20 Kgs./Kg. content in |
export product after taking 6% recovery from scrap. ’

' |RA may take further necessary action accordingly.

: ?Ca‘se'No.W:41125180- : Party Name: MICRON Meet No/Date:25/80- Status: ,
'ALC2/2016 INSTRUMENTS PVT LTD  ALC2/2016 /Approved |
feiecs 14.03.2017 ;
HQ File 'RLA File Lic.No/Date:0510399438 |

43

44

:01/80/050/00601/AM17/ :05/24/040/00234/AM17/ 11.08.2016

Decision: The committee decided to ratify the norms based upon the written comments of DIPP |
vide ID No.12/17/2017-TSW/43 dated 14.03.2017 as under:- f
1. Net weight of export product may be specified as 770.87 Kgs. {
2. Quantity of import item may be allowed as 3307 Kgs. as 4.29 Kgs./Kg. content in/

export product after taking 6% recovery from scrap. )

'RA may take further necessary action accordingly.

‘Case No.:8/13/80- Party Name: TECHNOMEC ~ Meet No/Date:25/80-  Status:
ALC2/2016 ROLL MANUFACTURING  ALC2/2016 Deferred
| COMPANY PVT. LTD,, 14.03.2017

HQFile ” RLAFile Lic.No/Date:0810138478 Defer

-01/80/050/00349/AM17/ :08/24/040/00195/AM17/ 12.08.2016 Date: ,
; 1 25.04.2017 |
Decision: The committee noted that the firm’s application has been sent to DHI on 02.12.2016 for |
'examination and comments. Case is deferred to 25.04.2017. %

" |case No.:36/19/80- : Party Name: SCHOTT Meet No/Date:25/80-  Status:
'ALC2/2016 KAISHA PRIVATE LIMITED ALC2/2016 Deferred
| 14.03.2017 |
HQ File RLA File Lic.No/Date:0310807145 |Defer
-01/80/050/00431/AM17/ -03/95/040/00365/AM17/ 16.08.2016 Date:

45

25.04.2017 |

Decision: The Committee noted that hard copy of the firm's application has been not been |
received and decided to send reminder to the firm and RA to forward 4 sets of application to

'DGFT HQ for consideration of the case. Case is deferred to 25.04.2017.

|46

‘Case No.:9/13/80- Party Name: TERUMO Meet No/Date:25/80-  Status:
'ALC2/2016 PENPOL PRIVATE LIMITED ALC2/2016 Deferred
: 14.03.2017

'HQ File RLA File Lic.No/Date:5310019203 Defer

::01/80/050/00350/AM17/ :53/24/040/00012/AM17/ 26.08.2016 Date:

25.04.2017
gbec‘isyi‘oh: The committee noted that the firm’s application has been sent to MSME (Chemical) on |

| 120.09.2016 for examination and comments. Case is deferred to 25.04.2017.

47

" _case No.:17/16/80- Party Name: SHAKTI Meet No/Date:25/80-  Status:

'ALC2/2016 PUMPS (INDIA) LTD,, ALC2/2016 - Deferred
i e
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49

Case is deferred to 25.04.2017.

50

| Caseis deferred to 25.04.2017.

51

14.03.2017 1
'HQ File RLA File ' ' Lic.No/Date:5610004985 Defer

:01/80/050/00392/AM17/ :56/24/040/00018/AM17/ 130.08.2016 iDate: :
25.04.2017

Decision: The Committee noted that the deficiency (raised by DIPP) letter sent to the firm on
11.01.2017. However, as the firm has sought time to furnish the reply vide e-mail dated
130.01.2017, NC decided to allow the firm 30 days time to furnish reply. ‘
|Case is deferred to 25.04.2017.

Case No.:18/16/80- Party Name: SHAKTI Meet No/Date:25/80-  Status:
ALC2/2016 PUMPS (INDIA) LTD., ALC2/2016 Deferred

| 14.03.2017 '

HQ File RLA File Lic.No/Date:5610004986 Defer
:01/80/050/00393/AM17/ :56/24/040/00029/AM17/ 30.08.2016 Date:
* 25.04.2017

Decision: The committee noted that the firm’s application is being/sent to DIPP for éiaﬁ%inéﬁbnf
'and comments. Case is deferred to 25.04.2017.

Case No.:19/16/80- Party Name: SHAKTI Meet No/Date:25/80- |Status:
|IALC2/2016 PUMPS (INDIA) LTD., ALC2/2016 Deferred
i 14.03.2017 ; '
'HQ File RLA File Lic.No/Date:5610004984 Defer
1:01/80/050/00394/AM17/ :56/24/040/00030/AM17/ 30.08.2016 Date: i
| 25.04.2017

Decision: The Committee noted that the déficiency (raised by DIPP)WIet‘t‘ér sent to the firm “‘on;
11.01.2017. However, as the firm has sought time to furnish the reply vide e-mail dated |
30.01.2017, NC decided to allow the firm 30 days time to furnish reply. i

|

|Case No.:54/25/80- Party Name: PRECISION Meet No/Date:25/80- ‘Status:

'ALC2/2016 EQUIPMENTS ALC2/2016 Deferred
(CHENNAIPVT.LTD., 14.03.2017

'HQ File RLA File :04/24/040/00085/AM17/ Lic.No/Date:0410162228 Defer

:01/80/050/00614/AM 30.08.2016 Date: ,

171 25.04.2017 |

Decision: The Committee noted that DIPP vide UO No.12/17/2017-TSW/50 dated 14/03/2017 |
’has raised deficiency in the firm’s application and decided to send it to the firm to furnish reply:- |

Information in respect of SI. No. 4, 5 & 11 of Standard Deficiency Format. ,
Quantity of import item at SI. No. 1 in meters also in addition to its weight.
Detailed calculations for the quantity of Tubes (import item at SI. No. 1) supported by |
length and number of tubes in the export product.
4. For net weight of components to be manufactured from import item at SI. No.3, details of§
components with net weights thereof may be indicated. "

WN =

|

Case No.:19/19/80- Party Name: L & T-MHPS  Meet No/Date:25/80-  |Status:

ALC2/2016 TURBINE GENERATORS  ALC2/2016 Deferred
PRIVATE LIMITED 14.03.2017 ; s

HQ File RLA File Lic.No/Rate:0310807493-DeferDate: |

01/80/050/00414/AM17/  :03/95/040/00292/AM17/  31.08 2B TETireres e 7
Decision: The Committee noted that DHI vide UO No.3/26/2016- ESWHBY dated: 2570418017 has

/Deptt. of Commerce
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" |raised deficiency in the firm’s application and decided to send it to the firm to furnish reply:-
(?) Net content in EP of item given in kgs; i
(ii) FOB value of Generator, FOB value (S.No's) of all Insulation material;
(iii) Material balancing, and
(iv) Weight of Export product.

Case is deferred to 25.04.2017.

Case No.:14/16/80- Party Name: MOTHERSON Meet No/Date:25/80- 'Status:
ALC2/2016 SUMI SYSTEMS LIMITED ~ ALC2/2016 Deferred
o 14.03.2017 ,
;52 HQ File 'RLA File Lic.No/Date:0510399606 Defer
-01/80/050/00389/AM17/ -05/24/040/00263/AM17/ 102.09.2016 Date: ;
| | ~ 25.04.2017 |

| ﬂbecision: The committee noted that the firm’s application has been sent to MSME'(ChemicaI) 6n§
' 02.11.2016 for examination and comments. Case is deferred to 25.04.2017. |

'Case No.:15/16/80- Party Name: MOTHERSON Meet No/Date:25/80- Status:
. |ALC2/2016 'SUMI SYSTEMS LIMITED ~ ALC2/2016 Deferred
i) ; 14.03.2017
‘353 HQ File RLA File Lic.No/Date:0510399607 Defer
2 -:01/80/050/00390/AM17/ -05/24/040/00270/AM17/ 02.09.2016 Date:
‘ 125.04.2017 |

‘ iD‘ec“isibn: The committee noted that the firm’s application has been sent to MSME (Chémicﬁal)won
| 102.11.2016 for examination and comments. Case is deferred to 25.04.2017.

B Case No.:16/19/80- Party Name: LARSEN & Meet No/Date:25/80- Status: |
| ALC2/2016 TOUBRO LIMITED ALC2/2016 Deferred |
L | 14.03.2017 ‘ 3
 lHQFile |RLAFile " Lic.No/Date:0310807586 Defer ;
" 01/80/050/00411/AM17/  :03/95/040/00330/AM17/ 02.09.2016 Date:

54 25.04.2017 |

'Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) |
letter dated 31.01.2017 sent to the firm on 23.02.2017 through email and decided to send final |
rreminder to the firm to furnish reply within 15 days of uploading of the minutes failing which the |
case will be rejected without further notice with direction to the firm to pay applicable custom duty |
\with interest for EODC. Case is deferred to 25.04.2017.

“Icase No.:17/19/80- Party Name: LARSEN &  Meet No/Date:25/80- Istatus:
'ALC2/2016 TOUBRO LIMITED ALC2/2016 Deferred
14.03.2017
HQFile " RLA File Lic. No/Date:0310807591 Defer Date:
01/80/050/00412/AM17/  :03/95/040/00387/AM17/ 02.09.2016 25.04.2017

155 , : : : e
" |Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP)
letter dated 31.01.2017 sent to the firm on 23.02.2017 through email and decided to send final
'reminder to the firm to furnish reply within 15 days of uploading of the minutes failing which the |
' Icase will be rejected without further notice with direction to the firm to pay applicable custom duty |
| \with interest for EODC. Case is deferred to 25.04.2017. ;

: 'ﬁ'é’ésé Nb.:39/19/80-' 4 'P'arty Name: BIO - TECH 'Meet No/Date:25/80- ‘ ';'Staﬁ‘tus:y
|56 ALC2/2016 VISION CARE PVT.LTD ALC2/2016 Deferred
|| 14.03.2017

14
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58

fb‘ec“i‘sibn: The Committee noted that the firm has not replied to the defiyciency letter sent to the |
firm on 23.02.2017 through email and decided to send final reminder to the firm to furnish reply

HQFile S RLA File Lic.No/Date:0810138599 |Defer Date:
:01/80/050/00434/AM17/  :08/24/040/00206/AM17/  02.09.2016 25.04.2017

Decision: The committee noted that the firm's application has been sent to MSME (Cherhﬁﬂicwél) on
113.12.2016 for examination and comments. Case is deferred to 25.04.2017. -

‘Case No.:27/19/80- Party Name: DRIPLEX Meet No/Date:25/80-  |Status:
ALC2/2016 WATER ENGINEERING ~ ALC2/2016 Deferred
ﬁ PRIVATE LIMITED 14.03.2017 ]
HQ File RLA File Lic.No/Date:0510399629 |Defer Date:
:01/80/050/00422/AM17/  :05/23/040/00205/AM17/  06.09.2016 25.04.2017 |

Decision: The committee noted that the firm’s application is being sent to DIPP for examinthioﬂnj
:and comments. Case is deferred to 25.04.2017.

Case No.:18/19/80- Party Name: LARSEN & Meet No/Date:25/80- Status:
/ALC2/2016 TOUBRO LIMITED ALC2/2016 Deferred
14.03.2017
'HQ File RLA File Lic.No/Date:0310807654 Defer
:01/80/050/00413/AM17/ :03/95/040/00431/AM17/ 07.09.2016 Date:
25.04.2017

\within 15 days of uploading of the minutes failing which the case will be rejected without further |
nnotice with direction to the firm to pay applicable custom duty with interest for EODC.

|Case is deferred to 25.04.2017.

59

Case No.:28/19/80- Party Name: SPIROTECH  Meet No/Date:25/80- Status:

'ALC2/2016 HEAT EXCHANGERS PVT. ALC2/2016 Deferred

: LTD. 14.03.2017

HQ File RLA File Lic.No/Date:0510399639 Defer

:01/80/050/00423/AM 17/ :05/24/040/00196/AM17/ 07.09.2016 Date:
25.04.2017 |

60

61

Decision: The committee noted that the firm’s reply dated 24.02.2017 has been sent to DIPP on |
07.03.2017 for examination and comments. Case is deferred to 25.04.2017.

‘Case No.:41/19/80- Party Name: ISGEC HEAVY Meet No/Date:25/80-  |Status:

ALC2/2016 ENGINEERING LIMITED ~ ALC2/2016 Closed
14.03.2017

HQ File RLA File e Lic.No/Date:0510399641 |

:01/80/050/00436/AM17/  :05/23/040/00263/AM17/  07.09.2016

Decisioh: The Committee noted that the firm has informed vide their letter No. 'ISM/L-749' détedf

16.02.2017 that the above mentioned AA has been surrendered by them and decided to close thef
case. ;

'RA may take further necessary action accordingly.

Case No.:20/19/80- Party Name: LARSEN & Meet No/Date:25/80-  Status:
ALC2/2016 TOUBRO LIMITED ALC2/2016 Deferred
14.03.2017 |
HQ File RLA File Lic.No/Date:0310807693 |Defer Date: |
:01/80/050/00415/AM17/  :03/95/040/00422/AM17/  08.09.2016 25.04.2017 |

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) |
letter dated 31.01.2017 sent to the firm on 23.02.2017 through email and decided to send final |
reminder to the firm to furnish reply within 15 days of uploading of tggdmmutta%Eiling which the |
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case will be 'rejécted without further notice with direction to the firm to pay applicable custom duty |

' 'with interest for EODC. Case is deferred to 25.04.2017.

'Case No.:25/19/80- Party Name: BLISS ANAND  Meet No/Date:25/80- Status:
'ALC2/2016 PVT.LTD,, ALC2/2016 Approved |
L ‘ 14.03.2017 ~
HQ File RLA File Lic.No/Date:0510399682
-01/80/050/00420/AM17/  :05/23/040/00267/AM17/ 12.09.2016

Decision: The committee decided to ratify the norms based upon the written comments of DIPP |
62| |

vide ID No.12/17/2017-TSW/62 dated 14.03.2017 as under:-

1. Import items at SI. Nos. 1 to 4 & 8 may be allowed on net to net basis with
accountability clause. |
2. Quantities of import items at SI. No. 5 to 7 may be allowed as 1.02 mtrs./mtrs. |
content in the export products. ;

'RA may take further necessary action accordingly.

Case No.:13/16/80- Party Name: FABRIMAX Meet No/Date:25/80- Status:
'/ALC2/2016 ENGINEERING PRIVATE ALC2/2016 Deferred
: LIMITED, 14.03.2017
63 HQ File RLA File Lic.No/Date:5010002300 Defer
-01/80/050/00388/AM17/ -50/24/040/00009/AM17/ 15.09.2016 Date:
Pl , 125.04.2017 |

'Decision: The committee noted that the firm’s reply dated 03.03.2017 has been sent to DIPP on
| 109.03.2017 for examination and comments. Case is deferred to 25.04.2017.

Case No.:21/19/80- Party Name: LARSEN & Meet No/Date:25/80- Status:
'ALC2/2016 "TOUBRO LIMITED ALC2/2016 Deferred
‘ 14.03.2017
HQ File RLA File Lic.No/Date:0310807850 Defer
| :01/80/050/00416/AM17/ -03/95/040/00475/AM17/ 16.09.2016 Date: ;
64 25.04.2017

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP)
letter dated 31.01.2017 sent to the firm on 23.02.2017 through email and decided to send final |
rreminder to the firm to furnish reply within 15 days of uploading of the minutes failing which the

\case will be rejected without further notice with direction to the firm to pay applicable custom duty

; \with interest for EODC. Case is deferred to 25.04.2017.

‘Case No.:40/19/80- Party Name: GODREJ & Meet No/Date:25/80-  Status:
'ALC2/2016 BOYCE MFG. CO.LTD.,  ALC2/2016 Approved |
| | 14.03.2017

HQ File RLA File Lic.No/Date:0310807888
-01/80/050/00436/AM17/ :03/94/040/00549/AM17/ 19.09.2016

%Décis‘ioyn: The committee decided to ratify‘the norms based upon the written comments of DlPP;

65 vide ID No.12/17/2017-TSW/65 dated 14.03.2017 as under--

3 Net Empty weight of 58871 Kgs may be specified with the quantity of each export item |
atSl.No.1to4.
2. Net Empty weights of 27790 Kgs., 5750 Kgs., 5750 Kgs. & 11499 Kgs. may be specified |
with the quantities of export items at Sl. No.5, 6,7 &12 respectively. '
3. Net Empty weight of 49809 Kgs may be specified with the quantiglfféichmexport item
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1

|

|

10.

11.

12.

13.

14.

15

16.

17.

18.

19.

20.

~atSl.No.8to11.

Net Empty weight of 3820 Kgs may be specified with the quantity of each export |tem
atSl. No. 13 & 14. s
Net Empty weight of 2635 Kgs may be specified with the quantity of each export |tem
at Sl. No. 15 & 16. ~
Word “Relevant” may be prefixed with the description of import items at SI. No. 1, 2 &
8to11.

Quantity of import item at SI. No. 1 may be allowed as 122100 Kgs. as 1.114 Kgs. /kg
content in export items after taking 1/3™ recovery from scrap.

Quantity of import item at SI. No. 2 may be allowed as 102950 Kgs. as 1.106 Kgs./kg!
content in export items after taking 1/3" recovery from scrap.

Quantity of import item at SI. No. 3 may be allowed as 45 Nos. on net to net basis. ;
Duty free weight of this item may be allowed as applied fori.e. 1161 Kgs. inclusive of
4.76 % wastage.

Quantity of import item at SI. No. 4 may be allowed as 30 Nos. on net to net basis.

Duty free weight of this item may be allowed as 28194 Kgs. inclusive of 73%

wastage after 20 % recovery from scrap.

Quantity of import item at SI. No. 5 may be allowed as 68 Nos. on net to net basis. Dut|
free weight of this item may be allowed as applied fori.e. 1558 Kgs. inclusive of 4.76 9.
wastage.

Quantity of import item at SI. No. 6 may be allowed as 68 Nos. on net to net basis.

Duty free weight of this item may be allowed as 14897 Kgs. inclusive of 30 %

wastage after 20 % recovery from scrap.

Quantity of import item at SI. No. 7 may be allowed as 76 Nos. on net to net basis.

Duty free weight of this item may be allowed as 59228 Kgs. inclusive of 43 %

wastage after 20 % recovery from scrap. «
Quantity of import item at SI. No. 8 may be allowed as 126162 Kgs. (129551 Mtrs.|
inclusive of 2 % wastage. (
Quantity of import item at SI. No. 9 may be allowed as 9144 Kgs. (6694 Mtrs.) inclusive
of 2 % wastage.

Quantity of import item at SI. No. 10 may be allowed as 61908 Kgs. (24247 Mtrs
inclusive of 2 % wastage. ~
Quantity of import item at SI. No. 11 may be allowed as 130.4 Kgs. (2.29 Mtrs
inclusive of 2 % wastage. '
Quantity of import item at SI. No. 12 may be allowed as 1431 Kgs. (269 Nos.) on net

to net basis.

Quantity of import item at SI. No. 13 may be allowed as 6547 Kgs. (2640 Nos.) on net

to net basis.

Quantities of import items at SI. No. 14, 15 & 16 (welding consumables) may

be allowed as 3559 Kgs. each.

RA may take further necessary action accordingly.

Case No.:38/19/80- Party Name: KARBON Meet No/Date:25/80-  Status: |
'ALC2/2016 STEELMART PRIVATE ALC2/2016 :Approved :
LIMITED 14.03.2017
66 HQ File RLA File Lic.No/Date: 0310807938

01/80/050/00433/AM17/ :03/94/040/00531/AM17/ 21.09.2016 |
Decision: The committee decided to ratlfy the norms based upon the written comments of DIPP |

\vide ID No.12/17/2017-TSW/66 dated 14.03.2017 as under:-
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1

| |case No.:26/25/80-
ALC2/2016

- HQ File
©71.01/80/050/00586/AM17/

1. Words “containing 990.1 MT of Hot Rolled Stainless Steel” may be suffixed with th‘e;

description of export product.

2. Words “of relevant grade and thickness” may be suffixed with the description of importt
item and its quantity may be allowed as applied for i.e. 1000 MT as 1.01 Kgs./Kg. content |

in the export items as claimed by the firm.

RLA File

: ,Party Name: NUCON
'AEROSPACE PVT LTD

-09/24/040/00281/AM17/

'Meet No/Date:25/80- /Status:
ALC2/2016 Deferred
14.03.2017 ,
Lic.No/Date:0910064161 Defer
21.09.2016 Date: ;
125.04.2017 |

Decision: The committee noted that the firm's application has been sent to MSME on 09.03.2017 |

| for examination and comments. Case is deferred to 25.04.2017.

" |Case No.:46/25/80-
'ALC2/2016

" HQFile

568 2:01/80/050/00606/AM1 7/

i

'Decision: The Committee noted that a
109.03.2017 for comments.
\Accordingly, NC decided to send the case to
(Case is deferred to 25.04.2017.

‘Case No.:61/25/80-

:01/80/050/00621/AM17/

69 Decision: The Committee noted that DIPP
deficiency in the firm's application as under an

‘Case No.:24/19/80-
'ALC2/2016

70 HQ File
:01/80/050/00419/AM17/

: iD‘ééisi—oh: The committee note

| 113.12.2016 for examination and comments. Case is d

" Icase No.:35/19/80-
| ALC212016

. [HQFile

RLA File |

/ALC2/2016 EQUIPMENT AND
| VESSELS PVT LTD
HQFile "RLAFile

Party Name: ISGEC HEAVY Meet No/Date:25/80-
'ENGINEERING LIMITED

::05/23/040/00277/AM1 71

pplication of th

"Party Name: BARODA

:34/24/040/00182/AM17/

Status:
ALC2/2016 Deferred
14.03.2017
Lic.No/Date:0510399801 Defer
21.09.2016 Date:

25.04.2017 |

e firm's was earlier sent to DIPP on';,
However, DIPP has informed that the case pertains to DHI. |
DHI for examination and comments. |

Meet No/Date:25/80-  |Status:
ALC2/2016 Deferred
14.03.2017 |

Lic.No/Date:3410042545 Defer Date: |
21.09.2016 25.04.2017 |

representative present in the meeting has raised
d decided to send it to the firm to furnish reply:-

“3l. No. 3, 4, 5 & 11 of Standard Deficiency Format”.

;3Case is deferred to 25.04.2017.

RLA File

LIMITED
RLA File

18

Party Name: BIO - TECH
VISION CARE PVT.LTD

-08/24/040/00238/AM17/
d that the firm’s application has been sent to MSME (Chemical) on‘E

Party Name: STERLITE
POWER TRANSMISSION

Meet No/Date:25/80-  Status:
ALC2/2016 Deferred
14.03.2017

Lic.No/Date:0810138716 |Defer Date: |
22.09.2016 25.04.2017 |

eferred to 25.04.2017.
Meet No/Date:25/80- StétUs:
ALC2/2016 Deferred
14.03.2017

Lic.No/Date:031088804%< r1. PSINCE
' Deputy Director General of Forelgn Trade
estorate General of Forelgn\Tradu

fTT/Deptt. of Commerce
ATHT/ Govt. of India
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:01/80/050/00430/AM17/

:03/95/040/00318/AM17/

. -,Date:» -

23.09.2016 ,,
25.04.2017 (

Decision: The committee noted that the firm's application has been sent to DEIT on 1W8.0‘i/.ﬂ2(”)m1'7f
for examination and comments. Case is deferred to 25.04.2017.

‘Case No.:37/19/80-
ALC2/2016

HQ File
:01/80/050/00432/AM17/

Party Name: KARBON
STEELMART PRIVATE

LIMITED

RLA File
:03/94/040/00579/AM17/

Meet No/Date:25/80- fStétti;:
'/ALC2/2016 Approved
14.03.2017

Lic.No/Date:0310808014

23.09.2016

Decision: The committee decided to ratify the norms based upon the written comments 6me'IF5PE

72|

description of export product. ‘
2. Words “of relevant grade and thickness” may be suffixed with the description of import
item and its quantity may be allowed as applied for i.e. 1000 MT as 1.01 Kgs./Kg. content |
in the export items as claimed by the firm. ,

RA may take further necessary action accordingly.

Case No.:32/19/80-
ALC2/2016

HQFile
- :01/80/050/00427/AM17/

Party Name: NEO WHEELS Meet No/Date:25/80-

LTD (FRMLY KNOWN AS
VERSATILE H.C.& ENG

RLA File
:03/95/040/00775/AM16/

fvide ID No.12/17/2017-TSW/72 dated 14.03.2017 as under:-

1. Words “containing 990.1 MT of Hot Rolled Stainless Steel” may be suffixed with theé

Status:
ALC2/2016 Deferred

14.03.2017 |
Lic.No/Date:0310808070 Defer Date: |
26.09.2016 25.04.2017 |

Decision: The Committee noted that MSME representative present in the méétiﬁg has raised
173 Ldeﬁciency in the firm’s application as under and decided to send it to the firm to furnish reply:-

1. Please specify the difference between import and export item. A.A. can not be issued if
the export product is same as import item. L

2. Please elaborate the manufacturing process involved in converting import item into export |
item. Unless a manufacturing process is involved A.A. can not be issued.

\Case is deferred to 25.04.2017.

Case No.:4/25/80-
ALC2/2016

HQ File

t74 :01/80/050/00564/AM17/

Party Name: PREMIER
INDUSTRIAL
CORPORATION LIMITED

RLA File
:03/95/040/00934/AM16/

Meet No/Date:25/80-  |Status:
ALC2/2016 Deferred
14.03.2017 ‘

Lic.No/Date:0310808076 Defer
26.09.2016 Date: |
25.04.2017

Decision: The committee noted that the firm's application has been sent to MSME on 10.03.2017 |

. [for examination and comments. Case is deferred to 25.04.2017.

'Case No.:33/19/80-
ALC2/2016

75 HQ File
:01/80/050/00428/AM17/

f Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) |

Party Name: BGR ENERGY Meet No/Date:25/80-

SYSTEMS LIMITED,

RLA File
:04/24/040/00106/AM17/

19

'Status:
ALC2/2016 Deferred
14.03.2017 |
Lic.No/Date:0410162326 |Defer
29.09.2016 Date: ;

125.04.2017 |
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76

case No.:45/25/80-

77|

'Case No.:43/19/80-

Party Name: DEE

'ALC2/2016 DEVELOPMENT

, 'ENGINEERS LTD.

'HQ File " RLA File :
:01/80/050/00605/AM17/ :05/23/040/00296/AM17/

10.03.2017 for comments. However,

Case is deferred to 25.04.2017.

" Case No.:48/25/80-
ALC2/2016

78

79

80

‘Case No.:8/19/80-
ALC2/2016

'HQ File

‘Case No.:47/25/80-
ALC2/2016

'HQ File
:01/80/050/00607/AM17/

INDIA LIMITED

HQ File
:01/80/050/00608/AM17/

RLA File
:05/23/040/00317/AM17/

RA may take further necessary action accordingly.

RLA File

:01/80/050/00403/AM17/ :05/24/040/00314/AM17/

INDIA LIMITED

RLA File

Party Name: HONDA CARS Meet No/Date:25/80-

On net to net basis under GN-4 with accountability clause.

Party Name: MOTHERSON
SUMI SYSTEMS LIMITED

Party Name: HONDA CARS  Meet No/Date:25/80-

:05/23/040/00321/AM17/

letter dated 31.01.2017 sent to the firm on 23.02.2017 through email and decided to send final |
rreminder to the firm to furnish reply within 15 days of uploading of the minutes failing which the‘
‘case will be rejected without further notice with direction to the firm to pay applicable custom duty
w1th interest for EODC. Case is deferred to 25.04.2017.

Party Name: TERUMO Meet No/Date:25/80- Status:
‘ALC2/2016 PENPOL PRIVATE LIMITED ALC2/2016 Deferred
‘ 14.03.2017
HQ File RLA File Lic.No/Date:5310019228 Defer ﬁ
T:01 /80/050/00438/AM17/ :53/24/040/00018/AM17/ 29.09.2016 \Date:
25.04. 2017 ‘

Decnsnon The committee noted that the firm's application has been sent to MSME (Chemlcal) on
13 12 2016 for exammatlon and comments Case is deferred to 25.04.2017.

Meet No/Date:25/80-  status:
ALC2/2016 Deferred
14.03.2017 |
Lic.No/Date:0510399935 Defer Date: |
29.09.2016 25.04. 2017

Decision: The Committee noted that application of the firm's was earlier sent to DHI on
DHI has informed that the case pertains to DIPP
'Accordingly, NC decided to send the case to DIPP for examination and comments.

Status:
ALC2/2016 |Approved
14.03.2017
Lic.No/Date: 0510399977
03.10.2016

%Dec|s|on The Committee decided to ratlfy the norms based on the recommendation of DHI as
\under:-

Meet No/Date:25/80- ‘Status:

ALC2/2016 3Deferred

14.03.2017

Lic.No/Date: 0510400038 Defer

05.10.2016 Date: ,
125.04.2017 |

'Decision: The committee noted that the firm’s application has been sent to MSME (C'he'mic':"ai)~ on
113.12.2016 for examination and comments. Case is deferred to 25.04.2017. f

Status:
ALC2/2016 '‘Approved |
14.03.2017 ;
Lic.No/Date:0510400056 |
06.10.2016

Decision: The Committee decided to ratify the norms based on the recommendatlon of DHI as

under:-

On net to net basis under GN-4 with accountability clause.
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RA may take further necessary action accordingly.

 |case No.:52/25/80- Party Name: EXCELLENT  |Meet No/Date:25/80-  [Status:

. ALC2/2016 HI-CARE PRIVATE LIMITED ALC2/2016 Deferred

] 14.03.2017

1 HQ File RLA File Lic.No/Date:0410162359 |Defer

81.01/80/050/00612/AM17/ :04/24/040/00105/AM17/ 07.10.2016 Date:
[ 25.04.2017 |
Decision: The committee noted that the firm's application4 has been sent to DEIT on 10.03.2017 |
for examination and comments. Case is deferred to 25.04.2017.

' |case No.:50/25/80- Party Name: BOYSEN INDIA Meet No/Date:25/80-  |Status:
\ALC2/2016 PRIVATE LIMITED ALC2/2016 Deferred

; 14.03.2017 i

582 HQFile RLA File Lic.No/Date:0510400087 |Defer

©“ :01/80/050/00610/AM17/ :05/23/040/00288/AM17/ 13.10.2016 Date:

25.04.2017

Decision: The committee noted that the firm's application has been sent to MSME on 10.03.2017 |
for examination and comments. Case is deferred to 25.04.2017.

| |Case No.:34/19/80- iParty Name: THERMAX
'ALC2/2016 LTD,,
HaFie RLA File

83 :01/80/050/00429/AM17/ :31/83/040/00088/AM17/

Meet No'/Date:2'5/80-' Status:

ALC2/2016 Deferred
14.03.2017 |
Lic.No/Date:3110066368 |Defer
18.10.2016 Date: ,
25.04.2017 |

Decision: The committee noted that the firm’s éppiica'ti‘onuhaé been s“éhyt'tVoA“ljl-ﬁlwiwbrﬁWkivr;"3‘.w1~“2A.Ak§'()m;iké;T
:and again firm’s application also sent to the DHI on 16.03.2017 for examination and comments. |

Case is deferred to 25.04.2017.

Case No.:1/19/80- Party Name: ITRON INDIA
ALC2/2016 PVT. LTD.
HQ File RLA File

:01/80/050/00396/AM 17/ :05/23/040/00373/AM16/
84

;béci‘sion‘: The Committee noted that the firm has not re
letter dated 31.01.2017 sent to the firm on 23.02.2017 t

Meet No/Date:25/80- Status:

ALC2/2016 Deferred
14.03.2017 f
Lic.No/Date:0510400143 f‘DefAer‘ :
19.10.2016 Date:
125.04.2017 f

plied to the deficiency (raiéed ‘b'y‘D"I"P'Pj#
hrough email and decided to send final |

‘reminder to the firm to furnish reply within 15 days of uploading of the minutes failing which the
ccase will be rejected without further notice with direction to the firm to pay applicable custom duty;

\with interest for EODC. Case is deferred to 25.04.2017.

Case No.:2/19/80- Party Name: ITRON INDIA
ALC2/2016 PVT. LTD.
HQFile ~ RLAFile

85 :01/80/050/00397/AM17/ :05/23/040/00451/AM16/

Decision: The Committee noted that the firm has not réplied to the deficiency (raised by DIVPP)'

‘Meet No/Daté:25/80¥ "Stéiuys:'

IALC2/2016 Deferred
14.03.2017 ;
Lic.No/Date:0510400144 Defer
19.10.2016 Date: :
25.04.2017 |

~ letter dated 31.01.2017 sent to the firm on 23.02.2017 through email and decided to send final |
. reminder to the firm to furnish reply within 15 days of uploading of theE@jiiﬁQ{Q&failingﬂwhjch the |
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| 'case will be rejected without further notice with direction to the firm to pay applicable custom duty |
| \with interest for EODC. Case is deferred to 25.04.2017. *

i

Case No.:11/19/80-  |Party Name: ITRON INDIA  Meet No/Date:25/80- 'Status:
ALC2/2016 PVT. LTD. ALC2/2016 Deferred
: S— se— - 14.03.2017
. |HQFile RLA File Lic.No/Date:0510400145 Defer Date:
g 01/80/050/00406/AM 17/ .05/23/040/00372/AM16/  19.10.2016 25.04.2017

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) !
letter dated 31.01.2017 sent to the firm on 23.02.2017 through email and decided to send final |
rreminder to the firm to furnish reply within 15 days of uploading of the minutes failing which the |
case will be rejected without further notice with direction to the firm to pay applicable custom duty |
| \with interest for EODC. Case is deferred to 25.04.2017. 1

" |Case No.:12/19/80- 'Party Name: ITRON INDIA  Meet No/Date:25/80- ‘Status:
ALC2/2016 PVT. LTD. ALC2/2016 Deferred
' | 14.03.2017 |
. HQFile ~ RLAFile Lic.No/Date:0510400147 |Defer Date: |
g7 01/80/050/00407/AM17/ :05/23/040/00287/AM16/ 19.10.2016 25.04.2017

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) |
letter dated 31.01.2017 sent to the firm on 23.02.2017 through email and decided to send final |
reminder to the firm to furnish reply within 15 days of uploading of the minutes failing which the |
~ |case will be rejected without further notice with direction to the firm to pay applicable custom duty |
' \with interest for EODC. Case is deferred to 25.04.2017. '

" |case No.:26/19/80- Party Name: Meet No/Date:25/80- Status:
ALC2/2016 CARPASTRETCH INDIA  ALC2/2016 Deferred
PRIVATE LIMITED 14.03.2017 | |
88/HQFile " IRLAFile Lic.No/Date:3110066369 Defer Date: |
T 01/80/050/00421/AM17/  :31/83/040/00096/AM17/  19.10.2016 25.04.2017

1 Decision: The committee noted that the firm’s application has been sent to MSME (Cbhém'iéai) on |
' 113.12.2016 for examination and comments. Case is deferred to 25.04.2017.

Case No.:14/19/80- Party Name: GLOVIS INDIA  Meet No/Date:25/80-  |Status: |
ALC2/2016 (P)LTD., ALC2/2016 Approved |

: 14.03.2017 | :
HQFile ' RLA File Lic.No/Date:0410162397 ;

89 -:01/80/050/00409/AM17/ -04/24/040/00076/AM17/ 20.10.2016 | ‘

;”'I”je‘éiis"ibr{f The committee decided to ratify the norms based upon the written recommendation of|
DHI vide UO Note No. 3(01)/17-TSW(B) dated 16.01.2017. 4

| |RA may take further necessary action accordingly.

(Case No.:13/19/80- Party Name: TERUMO Meet No/Date:25/80- ~ Status:

. /ALC2/2016 'PENPOL PRIVATE LIMITED ALC2/2016 Deferred |

| 14.03.2017 ,

90 HQ File RLA File Lic.No/Date:5310019234 Defer

7~ :01/80/050/00408/AM17/ :53/24/040/00020/AM17/ 27.10.2016 Date:
‘ 25.04.2017

£ Decision: The committee noted that the firm's application has been sent to MSME (Chemical) on“%
' 113.12.2016 for examination and comments. Case is deferred to 25.04.2017. |
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~ |Case No.:53/25/80-
ALC2/2016
HQ File
91 :01/80/050/00613/AM17/

Party Name: BORG
WARNER EMISSIONS
SYSTEMS INDIA PVT. LTD

RLA File
:05/23/040/00362/AM17/

Meet No/Date:25/80-  [Status: |

ALC2/2016 Deferred
14.03.2017 |
Lic.No/Date:0510400317 |Defer
28.10.2016 Date:
25.04.2017 |

Decision: The committee noted that as desired by DHI, the firm may furnish earlier AA No. for thAe;
'same set of Import - Export Products for which norms was fixed. *
\Case is deferred to 25.04.2017.

' Case No.:62/25/80-
ALC2/2016

HQ File
:01/80/050/00622/AM17/
92

Party Name: BARODA
EQUIPMENT AND
VESSELS PVT LTD

RLA File
:34/24/040/00214/AM17/

Meet No/Date:25/80-  |Status:

ALC2/2016 Deferred
14.03.2017

Lic.No/Date:3410042637 |Defer Date: |
28.10.2016 125.04.2017 |

Decision: The Committee noted that DIPP representative present in the meeting has raised

(deficiency in the firm’s application as under and decided to send it to the firm to furnish reply:-

|

“Sl. No. 3, 4, 5 & 11 of Standard Deficiency Format”.

. |Case is deferred to 25.04.2017.

~ |Case No.:9/19/80-
ALC2/2016

HQ File

£93 :01/80/050/00404/AM17/

Party Name: SPIROTECH
HEAT EXCHANGERS PVT.
LTD.

RLA File
:05/24/040/00363/AM17/

Meet No/Date:25/80-  Status:
ALC2/2016 Deferred

14.03.2017

Lic.No/Date:0510400325 Defer Date:
31.10.2016 25.04.2017 |

Decision: The Committee noted that the firm has not replied to the defiCienoy (raisked‘ bby'wb“IPP‘)‘

letter dated 31.01.2017 sent to the firm on 23.02.2017 through email and decided to send final

reminder to the firm to furnish reply within 15 days of u
case will be rejected without further notice with directi

with interest for EODC. Case is deferred to 25.04.2017.

‘Case No.:29/25/80-
ALC2/2016

HQ File
:01/80/050/00589/AM17/

194

ploading of the minutes failing which the
on to the firm to pay applicable custom duty

Party Name: RAGHU VAMSI Meet No/Date:25/80-  Status:

MACHINE TOOLS PRIVATE ALC2/2016 Deferred

LIMITED 14.03.2017

RLA File Lic.No/Date:0910064352 Defer

:09/24/040/00418/AM17/ 07.11.2016 Date:
25.04.2017

Decision: The Committee noted that MSME rep‘reSentative preSéht in the rﬁ‘ée‘twiyhyg has raised |
deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

“Sl. No. 3, 4, 5 & 11 of Standard Deficiency Format”.

'Case is deferred to 25.04.2017.

‘|Case No.:47/19/80-
ALC2/2016

95 HQ File
| :01/80/050/00442/AM17/

Party Name: APAR
INDUSTRIES LIMITED

RLA File
:03/94/040/00712/AM17/

Meet No/Date:25/80- gSAt'atu'sQ: 2

ALC2/2016 Deferred

14.03.2017

Lic.No/Date:0310809108 |Defer

10.11.2016 |Date:
25.04.2017 |

Déci'siown: The committee noted that the firm’s application has been sent to DEIT on 13.12.2016 |
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}fof examination and comments. Case is deferred to 25.04.2017.

‘Case No.:44/19/80- Party Name: ROBERTSHAW Meet No/Date:25/80- Status:
'ALC2/2016 CONTROLS PRIVATE ALC2/2016 Deferred
~ LIMITED 14.03.2017
HQ File RLA File Lic.No/Date:3110066393 Defer
. :01/80/050/00439/AM17/ :31/83/040/00104/AM17/ 11.11.2016 Date: .
9 | 25.04.2017 |

'Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) |
letter dated 31.01.2017 sent to the firm on 23.02.2017 through email and decided to send final
reminder to the firm to furnish reply within 15 days of uploading of the minutes failing which the |
case will be rejected without further notice with direction to the firm to pay applicable custom duty |
with interest for EODC. Case is deferred to 25.04.2017.

|Case No.:51/25/80- Party Name: ROBERTSHAW Meet No/Date:25/80- Status:
'/ALC2/2016 CONTROLS PRIVATE ALC2/2016 Deferred |
LIMITED 14.03.2017 , :
597 HQ File RLA File Lic.No/Date:3110066394 Defer
~’1-01/80/050/00611/AM17/ :31/83/040/00105/AM17/ 11.11.2016 Date: :
, 125.04.2017 |

~ |Decision: The committee noted that the firm’s application has been sent to DIPP on 10.03.2017 |
| for examination and comments. Case is deferred to 25.04.2017.

Case No.:28/25/80- Party Name: DILIGENT SCM Meet No/Date:25/80- Status:
'ALC2/2016 SOLUTIONS PRIVATE ALC2/2016 Deferred
1 LIMITED 14.03.2017 ,

é98 HQ File RLA File Lic.No/Date:0910064404 Defer

% :01/80/050/00588/AM17/ :09/24/040/00422/AM17/ 18.11.2016 Date:

L 25.04.2017

Decision: The committee noted that the firm’s application has been sent to MSME on 10.03.2017 |
for examination and comments. Case is deferred to 25.04.2017.

(Case No.:48/19/80- Party Name: APAR Meet No/Date:25/80- ‘Status:
\ALC2/2016 INDUSTRIES LIMITED ALC2/2016 Deferred
' | 14.03.2017
99 HQ File RLA File Lic.No/Date:0310809187 Defer
©¥ :01/80/050/00443/AM17/ -03/94/040/00714/AM17/ 22.11.2016 Date: ‘
P ' 25.04.2017 |

iDééisibn: The committee noted that the firm’s application has been sent to DEIT on 13.12'.'2701‘6;
for examination and comments. Case is deferred to 25.04.2017.

‘Case No.:45/19/80- Party Name: SIRIA IMPEX Meet No/Date:25/80- Status:
ALC2/2016 PVT.LTD. ALC2/2016 Deferred
14.03.2017 ;
HQ File RLA File Lic.No/Date:0510400553 Defer
1100 :01/80/050/00440/AM17/ -05/24/040/00409/AM17/ 30.11.2016 Date:
é 25.04.2017

Decision: The Committee noted that hard copy of the firm’s application has been not been
received and decided to send reminder to the firm and RA to forward 4 sets of application to
'DGFT HQ for consideration of the case. Case is deferred to 25.04.2017. %
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- |ALC2/2016 ENGINEERING PRIVATE  |ALC2/2016 Deferred

| LIMITED 14.03.2017
HQFile RLA File Lic.No/Date:0510400579 Defer
-01/80/050/00441/AM17/  :05/24/040/00378/AM17/  01.12.2016 Date: |

125.04.2017 |

Decision: The Committee noted that application of the firm’s was earlier sent to MSME on
16.12.2016 for comments. However, MSME has informed that the case pertains to DRDO. |
Accordingly, NC decided to send the case to DRDO for examination and comments.

Case is deferred to 25.04.2017.

~ |Case No.:12/23/80- Party Name: GE POWER ~ Meet No/Date:25/80-  |Status: |
ALC2/2016 INDIA LIMITED ALC2/2016 Approved |
‘ 14.03.2017 ;
HQ File RLA File Lic.No/Date:0310809634 | |

:01/80/050/00515/AM 17/ :03/94/040/00807/AM17/ 06.12.2016

f §Décision: The committee decided to ratify the norms based upon the written recommendation ofi.E
102 \DHI vide UO Note No. 3/23/2017 TSW(B) dated 20.02.2017 as under:- 5

i
i
i

EP: Parts of Coal Mill.

Inputs:
Item 1-17 — 1.05 kg/kg content in E.P.

gRA may take further necessary action accordingly.

‘Case No.:63/25/80- Party Name: HANNING Meet No/Date:25/80- Status:

g |/ALC2/2016 MOTORS INDIA P LTD ALC2/2016 Deferred

‘ 14.03.2017 |

‘103 HQ File RLA File Lic.No/Date:3410042743 Defer

' :01/80/050/00623/AM17/ :34/24/040/00228/AM17/ 09.12.2016 Date: ,
T? 125.04.2017 |

Decision: The committee noted that the firm's application has been sent to DIPP on 10.03.2017
for examination and comments. Case is deferred to 25.04.2017.

/Case No.:5/25/80- Party Name: KELVION Meet No/Date:25/80- |Status:
‘ALC2/2016 INDIA PVT LTD ALC2/2016 Deferred
; 14.03.2017 ;

104 HQ File RLA File Lic.No/Date:0310809806 Defer
:01/80/050/00565/AM17/ :03/94/040/00791/AM17/ 14.12.2016 Date:
. 125.04.2017

§Decision: The committee noted that the firm's 'applicatiori has been sent to DIPP on 10.03.2017 |
for examination and comments. Case is deferred to 25.04.2017. ‘

\Case No.:32/25/80- Party Name: AZAD Meet No/Date:25/80- Status:
'ALC2/2016 ENGINEERING PRIVATE  ALC2/2016 Deferred
| LIMITED 14.03.2017 |
105 HQ File RLA File Lic.No/Date:0910064515 Defer
f :01/80/050/00592/AM17/ :09/24/040/00491/AM17/ 23.12.2016 Date: |
| 25.04.2017 |

Decision: The committee noted that the firn's appiication has been-sent to DHI on 10.03.2017
| s . 110 DHi on 10 |
| ffor examination and comments. Case is deferred to 25.04.2017. Deoputy Director .V.,n.;;;:?ﬁ\: w7
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11

" |case No.:30/25/80-

" |case No.:58/25/80-

( Party Name: STEEL
ALC2/2016

'STRIPS WHEELS LTD.

HQ File
= :01/80/050/00618/AM17/

RLA File
:30/24/040/00031/AM17/

Meet No/Date:25/80- Status:
ALC2/2016 Deferred
14.03.2017

Lic.No/Date:3010103906 |Defer
23.12.2016 Date: |
| 25.04.2017

?ﬁ'écis'ion: The Committee noted that application of the firm’'s was earlier sent to DIPP oh;

10.03.2017 for comments. However,

DIPP has informed that the case pertains to DHI. |

\Accordingly, NC decided to send the case to DHI for examination and comments.

Case is deferred to 25.04.2017.

Party Name: AZAD

'ALC2/2016 ENGINEERING PRIVATE
L LIMITED
. _|HQFile RLA File

i

108

g HQ File

107 .01/80/050/00590/AM17/

-09/24/040/00487/AM17/

Meet No/Date:25/80-  Status:

ALC2/2016 Deferred |
14.03.2017 |
Lic No/Date:0910064535 [Defer |
26.12.2016 Date:

25.04.2017 |

'Decision: The committee noted that the firm’s application has been sent to DHI on 10".03:205'7%;
: for examination and comments. Case is deferred to 25.04.2017. :

~ [case No.:31/25/80- Party Name: AZAD

'ALC2/2016 ENGINEERING PRIVATE
LIMITED
'HQ File RLA File

:01/80/050/00591 IAM17] -09/24/040/00479/AM17/

‘béé“is‘i’ohf‘ The committee noted

‘Case No.:17/25/80-

/ALC2/2016 LLP

RLA File

109 .01/80/050/00577/AM17/ 04/24/040/00175/AM17/

Party Name: ALPINE COILS Meet No/Date:25/80-

that the firm’s application has been sent to .DHI‘oh 16.05!26573

for examination and comments. Case is deferred to 25.04.2017.

5De“cis‘io’n: The committee noted that the firm’s application has been sent to DIPP on 10.03.2017ﬁ

for examination and comments. Case is

Case No.:20/25/80- Party Name: PANELLI
ALC2/2016 PUMPS & MOTORS

PRIVATE LIMITED
HQ File RLA File

1'.01 /80/050/00580/AM17/ -08/24/040/00408/AM17/

deferred to 25.04.2017.

Meet No/Date:25/80- ' iStatuéz
ALC2/2016 Deferred
14.03.2017 '
Lic.No/Date:0910064534 Defer
26.12.2016 Date: |
125.04.2017 |
:Status:' |
ALC2/2016 Deferred |
14.03.2017 |
Lic.No/Date 0410162652 |Defer
02.01.2017 Date:
25.04.2017 |
Meet No/Date:25/80- |Status:
ALC2/2016 1Deferred
14.03.2017 |
Lic.No/Date:0810139447 Defer
03.01.2017 Date:
25.04.2017 |

110 Decision: The Committee noted that DIPP vide UO No.12/17/2017-TSW/110 dated 14/03/2017 |
has raised deficiency in the firm'’s application and decided to send it to the firm to furnish reply:- |

1. Information in respect of SI. No. 3 & 8 of Standard Deficiency Format.

2. Size/Specification of “Cable” (import item at SI. No. 4)

and documentary evidence in |

support of net length of cable in one submersible pump set.
3. As no other input, imported or indigenous is proposed to be used in the!

manufacture of submersible pump sets,
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| |

* submersible pump sets shall be manufactured from the four imported inputs
covered in the Advance Authorisation.

;Case is deferred to 25.04.2017.

- [Case No.:15/25/80- Party Name: - Meet No/Date:25/80-  [Status:

. |ALC2/2016 THYSSENKRUPP ALC2/2016 Deferred
s INDUSTRIES INDIA PVT.  14.03.2017
: LTD |
HQ File RLA File Lic.No/Date:0310810322 Defer
:01/80/050/00575/AM17/  :03/95/040/00757/AM17/  04.01.2017 Date:

111

{

25.04.2017 |

§De¢ision: The Committee noted that DHI representative present in the meetihg' has raised
(deficiency in the firm’s application as under and decided to send it to the firm to furnish reply:-

“Sl. No. 3, 4, 5 & 11 of Standard Deficiency Format”.
Firm also requires to clarify the difference between export item no. 1 & 2.

Case is deferred to 25.04.2017.

Case No.:33/25/80- Party Name: BGR ENERGY Meet No/Date:25/80- |Status:
'ALC2/2016 SYSTEMS LIMITED, ALC2/2016 Deferred
14.03.2017

HQ File RLA File Lic.No/Date:0410162667 Defer
:01/80/050/00593/AM17/ :04/24/040/00159/AM17/ 106.01.2017 Date:
25.04.2017

Decision: The Committee noted that DIPP vide UO No.12/17/2017-TSW/112 dated 14/03/2017 |

§has raised deficiency in the firm's application and decided to send it to the firm to furnish reply:-

12| 1.

2.
3.

4.

5.

Information in respect of SI. No. 4,5,6,8, 9 & 11 of Standard Deficiency Format, export |
product wise. 5
Specific use of import item at SI. No. 3 in the export products and basis for its quantity. |
Size/Specifications of import item at SI. No. 5(DSS Seamless Tubes) and its quantity in
meters. i
Detailed calculations for the quantity of Tubes (import item at SI. No. 5) supported by
length and number of tubes in the export product.

For net weight of components to be manufactured from import item at SI. No.6, details |
of components with net weights thereof may be indicated

Case is deferred to 25.04.2017,

.~ Case No.:34/25/80- Party Name: BGR ENERGY Meet No/Date:25/80- ‘Status:

.~ |ALC2/2016 SYSTEMS LIMITED, ALC2/2016 Deferred
| 14.03.2017
'HQ File RLA File Lic.No/Date:0410162668 Defer
:01/80/050/00594/AM17/ :04/24/040/00158/AM17/  06.01.2017 Date: ‘
L ' 25.04.2017 |

113 Decision: The Committee noted that DIPP vide UO No.12/17/2017-TSW/113 dated 14/03/2017 |
' 'has raised deficiency in the firm's application and decided to send it to the firm to furnish reply:-

1.

2,

3.

Information in respect of SI. No. 4, 5, 6, 8, 9 & 11 of Standard Deficiency Format, |
export product wise. |

Specific use of import item at SI. No. 3 in the export products and basis for its‘é

quantity. WS WMo B /K. P. SINGH |
Size/Specifications of import item at SI. No. 6(DSS Sea TbESIAhd It qUERbty |
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Direstorate General of EQreign Trade

27



in meters. /
4. Detailed calculations for the quantity of Tubes (import item at Sl. No. 6) supported by |

length and number of tubes in the export product.
5. For net weight of components to be manufactured from import item at SI. No. 7,1
details of components with net weights thereof may be indicated

Case is deferred to 25.04.2017.

Case No.:60/25/80- Party Name: GOA Meet No/Date:25/80- Status:
'ALC2/2016 THERMOSTATIC ALC2/2016 Deferred

INSTRUMENTS PVT. LTD., 14.03.2017

114 ,HQ File RLA File Lic.No/Date:1710006533 Defer

? :01/80/050/00620/AM17/ :17/24/040/00171/AM17/ 06.01.2017 Date: ;
1 25.04.2017

{Décision: The committee noted that the firm's application has been sent to DIPP on 10.03.2017{,
for examination and comments. Case is deferred to 25.04.2017.

Case No.:22/25/80- Party Name: BORG Meet No/Date:25/80-  Status:
ALC2/2016 WARNER EMISSIONS ALC2/2016 Deferred
f SYSTEMS INDIA PVT. LTD 14.03.2017 ‘
| HQ File RLA File Lic.No/Date:0510401225 Defer
115 :01/80/050/00582/AM17/ :05/23/040/00479/AM17/ 10.01.2017 Date:
ol 25.04.2017

Decision: The committee noted that as desired by DHI, the firm may furnish earlier AA No. for|
the same set of Import - Export Products for which norms was fixed.
Case is deferred to 25.04.2017.

Case No.:23/25/80- Party Name: ITRON INDIA  Meet No/Date:25/80-  Status:
'ALC2/2016 PVT. LTD. ALC2/2016 Deferred
, 14.03.2017
l1 16 HQ File RLA File Lic.No/Date:0510401221 Defer
119 :01/80/050/00583/AM17/ :05/23/040/00354/AM17/ 10.01.2017 Date:
3 25.04.2017

Decision: The committee noted that the firm’s application has been sent to DIPP on 10.03.2017 |
for examination and comments. Case is deferred to 25.04.2017.

Case No.:24/25/80- Party Name: ITRON INDIA Meet No/Date:25/80- Status:
/ALC2/2016 PVT. LTD. ALC2/2016 Deferred
E 14.03.2017
117 HQ File RLA File Lic.No/Date:0510401222 Defer
‘ -01/80/050/00584/AM17/ -05/23/040/00364/AM17/ 10.01.2017 Date:
| 25.04.2017 |

Decision: The committee noted that the firm’s application has been sent to DIPP on 10.03.2017
for examination and comments. Case is deferred to 25.04.2017.

Case No.:25/25/80- Party Name: ITRON INDIA Meet No/Date:25/80- 'Status:

'ALC2/2016 PVT. LTD. ALC2/2016 Deferred

-l 14.03.2017

118 HQ File RLA File Lic.No/Date:0510401223 Defer

| ;:01/80/050/00585/AM17/ -05/23/040/00381/AM17/ 10.01.2017 Date: ﬁ
25.04.2017 |

Decision: The committee noted that the firm's application has been sent to DIPP on 10.03.2017 |
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?rfor‘éxar'nination and comments. Case is deferred to 25.04.2017.

[Case No.:1/22/80- Party Name: ENERTECH ~ Meet No/Date:25/80-  [Status:
. ALC2/2016 ENGINEERING PVTLTD  ALC2/2016 Deferred
| 14.03.2017
HQ File RLA File _ Lic.No/Date:0910064578 |Defer
119 :01/80/050/00501/AM17/  :09/24/040/00570/AM17/  12.01.2017 Date:
o 25.04.2017

121

ecision: The Committee noted that hard copy of the firm’'s appylication‘has béehﬂnot'béeﬁ\

%received and decided to send reminder to the firm and RA to forward 4 sets of application to:
\DGFT HQ for consideration of the case. Case is deferred to 25.04.2017. 5

(Case No.:59/25/80- Party Name: KERN- Meet No/Date:25/80-  Status: |
ALC2/2016 LIEBERS (INDIA) PVT.LTD, ALC2/2016 Approved |
14.03.2017
HQ File RLA File Lic.No/Date:0710110954 |

:01/80/050/00619/AM17/ :07/24/040/00318/AM17/ 12.01.2017

ﬁDécision: The committee decided to ratify the norms based 'upon the written comments of DIPP |
vide ID No.12/17/2017-TSW/120 dated 14.03.2017 as under:- ‘

1.

Words “Part No. 10164253” may be suffixed with the description of export item at SI. |
No. 1. "

- Words “Part No. 10164257” may be suffixed with the description of export item at SI. |

No. 2.

- Words “Part No. 10164258” may be suffixed with the description of export item at SI;

No. 3.

- Net weights of 2670 Kgs., 330 Kgs. & 22278 Kgs. may be specified with the quantities§

of exportitemsat SI. No. 1,2 & 3 respectively.

. Quantity of import item at SI. No. 1 may be allowed as 4500 Kgs. as 1.685 Kgs./kg. |

content in export item at SI. No. 1 after taking 1/3™ recovery from scrap.

. Quantity of import item at SI. No. 2 may be allowed as 858 Kgs. as 2.60 Kgs./kg.f

content in export item at SI. No. 2 after taking 1/3" recovery from scrap.

. Quantity of import item at SI. No. 3 may be allowed as 30302 Kgs. as 1.36 Kgs./kg.;

content in export item at SI. No. 3 after taking 1/3" recovery from scrap.
y

' |RA may take further necessary action accordingly.

Case No.:64/25/80- Party Name: HANNING Meet No/Date:25/80-  [Status: |
ALC2/2016 MOTORS INDIA P LTD ALC2/2016 Deferred

:’ 14.03.2017 f
HQ File RLA File |Lic.No/Date:3410042855 Defer |
:01/80/050/00624/AM17/  :34/24/040/00289/AM17/ 17 01.2017 Date:

] 25.04.2017
fDecision:

The committee noted that the firm’s application has been sent to DIPP on 10.03.201 7

for examination and comments. Case is deferred to 25.04.2017.

122

 [Case No.:35125/80- Party Name: JSS| Meet No/Date:25/80-  Status:
ALC2/2016 HYDRAULICS (P) LTD ALC2/2016 Deferred
| 14.03.2017 | |
HQ File RLA File ol Lic.No/Date:0510401337 Defer

:01/80/050/00595/AM17/ :05/23/040/00455/AM17/ 18.01.2017 =5 <o iwis
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fDecizisiokn:' The Committee noted deficiency in the firm’'s application and decided to send é;
;deflciency letter to the firm to furnish reply:- ;

0] Specify material of the ANODE.

(i) Also, elaborate manufacturing process involved and other input items used in
manufacturing.

§Case is deferred to 25.04.2017.

Case No.:38/25/80- Party Name: GRAND PRIX Meet No/Date:25/80- ~ status:
ALC2/2016 ENGINEERING PVT.LTD. ALC2/2016 Deferred
L 14.03.2017 |
123 HQ File RLA File Lic.No/Date:0510401335 Defer Date: |
 .01/80/050/00598/AM17/  :05/23/040/00489/AM17/  118.01.2017 25.04.2017 |

; {Deciéibn: The committee noted that the firm’s application has been sent to DIPP on 10.03.2017 |
; for examination and comments. Case is deferred to 25.04.2017. ‘

{

(Case No.:56/25/80- Party Name: TUBEX INDIA Meet No/Date:25/80- Status:
ALC2/2016 ALC2/2016 Deferred
Ll 14.03.2017
1124 |HQ File RLA File Lic.No/Date:0510401346 Defer Date: |
:01/80/050/00616/AM17/  :05/24/040/00528/AM17/  119.01.2017 25.04.2017 |

?Dééiéibh:““fhé committee noted that the firm’s application has been sent to DIPP on 1‘0.0’3“‘.42(5417“‘§
for examination and comments. Case is deferred to 25.04.2017.

“|Case No.:3/22/80- Party Name: FRIZAIR Meet No/Date:25/80-  Status:
'ALC2/2016 PRIVATE LIMITED ALC2/2016 Deferred
L 14.03.2017
. [HQFile : RLA File Lic.No/Date:0910064609 [Defer
125 :01/80/050/00503/AM17/  :09/24/040/00553/AM17/ 20.01 2017 Date: ;
e 25.04.2017 |

'Decision: The Committee noted that hard copy of the firm's application has been ndtmbeéh";
rreceived and decided to send reminder to the firm and RA to forward 4 sets of application to |
'DGFT HQ for consideration of the case. Case is deferred to 25.04.2017. ?

|Case No.:40/25/80- Party Name: THE INDURE  Meet No/Date:25/80- Status:
|IALC2/2016 PVT.LTD ALC2/2016 Deferred
; , 14.03.2017 '
126 HQ File RLA File Lic.No/Date:0510401362 Defer
\ -01/80/050/00600/AM17/ -05/24/040/00473/AM17/ 20.01.2017 Date: ,
25.04.2017 |

Decision: The committee noted that the firm’s application has been sent to DIPP on 10.03.2'017“‘
for examination and comments. Case is deferred to 25.04.2017. E

Case No.:37/25/80- Party Name: EBM-PAPST  Meet No/Date:25/80- |Status:
'/ALC2/2016 INDIA PRIVATE LIMITED  ALC2/2016 Deferred
L , 14.03.2017 _
127 HQ File RLA File Lic.No/Date:0410162743 fDefer
; :01/80/050/00597/AM17/ -04/24/040/00183/AM17/ 24.01.2017 Date:
| -4 25.04.2017

Zb‘é»cﬁiéiﬁb'h: The committee noted that the firm’s application has been sent to DIPP on '10'.'03.‘2‘01%
for examination and comments. Case is deferred to 25.04.2017.
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|Case No.:13/25/80-
ALC2/2016

[
1:01/80/050/00573/AM17/

i

Party Name: CEE DEE

 Meet No/Date:25/80-  Status:

VACUUM EQUIPMENT PVT ALC2/2016 Deferred

LTD 14.03.2017 ,

RLA File Lic.No/Date:3110066559 |Defer

:31/82/040/00215/AM17/  25.01.2017 Date: |
25.04.2017 |

§‘D'ecision: The committee noted that the firm’s application has been sent to DIPP on 10”.03.201'7§
for examination and comments. Case is deferred to 25.04.2017.

" |Case No.:39/25/80-

/ALC2/2016

'HQ File

12g :01/80/050/00599/AM17/

Party Name: DEE
DEVELOPMENT
ENGINEERS LTD.

RLA File
:05/23/040/00493/AM17/

Meet No/Date:25/80-  [Status:

ALC2/2016 Deferred
14.03.2017 z
Lic.No/Date:0510401415 Defer
30.01.2017 Date:
125.04.2017 |

§becision: The Committee noted that application of the firm’'s was earlier sent to DIPP on|

109.03.2017 for comments.
\Accordingly, NC decided to se

|Case is deferred to 25.04.2017.

‘Case No.:1/25/80-
ALC2/2016

'HQ File

{1 30 :01/80/050/00561/AM17/

Party Name: IND-SPHINX
PRECISION LTD

RLA File
:22/21/040/00080/AM17/

However, DIPP has informed that the case pertains to DHI. |
nd the case to DHI for examination and comments.

Meet No/Date:25/80-  Status: |

ALC2/2016 Deferred

14.03.2017

Lic.No/Date:2210015641 Defer

31.01.2017 Date:
25.04.2017 |

Decision: The Committee noted that hard copy of the firm's épplication has been not "beeh£
received and decided to send reminder to the firm and RA to forward 4 sets of application to |
'DGFT HQ for consideration of the case. Case is deferred to 25.04.2017. ‘

‘Case No.:12/25/80-
'ALC2/2016

HQ File
:01/80/050/00572/AM17/

i131' - b - E—— ] wetoihellb et |
Decision: The Committee noted that DIPP representative present in the meeting has raised
deficiency in the firm's application as under and decided to send it to the firm to furnish reply:- |

“Sl. No. 3, 4, 5 & 11 of Standard Deficiency Format (Export Product wise)”.

Party Name: RIDDHI
SIDDHI INDUSTRIES

RLA File
:31/83/040/00131/AM17/

| |Caseis deferred to 25.04.2017
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Case No.:18/25/80-
ALC2/2016

HQ File
1:01/80/050/00578/AM17/

?bééiéiori: The committee noted that the firm’s‘applicatioh has been sen

Party Name: M M AQUA
TECHNOLOGIES LTD.

RLA File
:05/24/040/00021/AM14/

Meet No/Date:25/80- Status:

ALC2/2016 Deferred
14.03.2017 i
Lic.No/Date:3110066568 Defer
31.01.2017 Date: ;
25.04.2017

Meet No/Date:25/80-  |Status:

ALC2/2016 Deferred
14.03.2017 |
Lic.No/Date:0510401440 Defer
31.01.2017 Date: !

@o Ylo :2’5»0420112 i 1

SH-FeHSIaue-fAs- =Tt
P

0, lgyTrade
3 i i i Directorate General of Foreign Trade
for examination and comments. Case is deferred to 25.04.2017. e ’ ,gepu_ e
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'Case No.:36/25/80- Party Name: GLOVIS INDIA Meet No/Date:25/80-  Status: |

ALC2/2016 PRIVATE LIMITED ALC2/2016 Deferred

14.03.2017 | ;
133 HQ File RLA File Lic.No/Date:0410162754 Defer Date: |
| :01/80/050/00596/AM17/  :04/24/040/00180/AM17/  31.01.2017 25.04.2017 |

'Decision: The committee noted that the firm’s application is being sent to DEIT for exammatlon
and comments Case is deferred to 25.04.2017.

‘Case No.:55/25/80- Party Name: TERUMO Meet No/Date:25/80-  Status:
ALC2/2016 PENPOL PRIVATE ALC2/2016 Deferred
LIMITED 14.03.2017 ~
134 HQ File RLA File Lic.No/Date:5310019276 | Defer Date: |
:01/80/050/00615/AM17/  :53/24/040/00026/AM17/  02.02.2017 25.04.2017

Decision: The committee noted that the firm’s application has been sent to MSME (Chemlcal) on
10 03 2017 for examination and comments. Case is deferred to 25.04.2017.

Case No.:11/25/80- Party Name: AKSH Meet No/Date:25/80- |Status:
'ALC2/2016 OPTIFIBRE LTD ALC2/2016 Deferred

’ | 14.03.2017 ’

i135 HQ File RLA File Lic.No/Date:0510401506 Defer

i :01/80/050/00571/AM17/ :05/23/040/00524/AM171 03.02.2017 Date: ;
, 25.04.2017 |

Decision: The committee noted that the firm’s application has been sent to DEIT on 10.03.2017 |
ifor examination and comments. Case is deferred to 25.04.2017.

‘Case No.:19/25/80- Party Name: ISGEC HEAVY Meet No/Date:25/80- Status:
'ALC2/2016 ENGINEERING LIMITED ALC2/2016 Deferred |
f 14.03.2017 |
HQ File RLA File Lic.No/Date:0510401501 Defer
:01/80/050/00579/AM17/ :05/23/040/00526/AM17/ 03.02.2017 Date: ;
1 25.04.2017 |

Decision: The Committee noted that DIPP vide UO No.12/17/2017-TSW/136 dated 14/03/2017
'has raised deficiency in the firm’s application and decided to send it to the firm to furnish reply:-
136 1 Information in respect of SI. No. 3, 4, 5 & 11 of Standard Deficiency Format, export |
" product wise. ‘

2. Quantities of items in one set(export item at SI. No. 1) ‘

3. Quantities of import items at SI. No. 2 to 4, 9 & 10 in Nos. also in addition to thelr
weights. .

4. Quantities of import items at SI. No. 6 & 8 in meters. also in addition to their |
weights.

Case is deferred to 25.04.2017.

Case No.:21/25/80- Party Name: DEE Meet No/Date:25/80- Status:
|/ALC2/2016 DEVELOPMENT ALC2/2016 Deferred
: ; ENGINEERS LTD. 14.03.2017
137 HQ File RLA File Lic.No/Date:0510401523 Defer
1:01/80/050/00581/AM17/ :05/23/040/00501/AM17/ 06.02.2017 Date: »
25.04.2017 |

Decnsnon The Committee noted that application of the firm's was earlier sent to DIPP on
09.03.2017 for comments. However, DIPP has informed that the ca% @ﬁtams to. DHI

~Deputy o,,ec'ﬁ::r ‘gv 5
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\Accordingly, NC decided to send the case to DHI for examination and comments.
Case is deferred to 25.04.2017.

‘Case No.:6/25/80- Party Name: KOSO INDIA ~ Meet No/Date:25/80- Status:

'ALC2/2016 PRIVATE LIMITED ALC2/2016 Approved
14.03.2017

HQ File - |RLAFile Lic.No/Date:3110066586

:01/80/050/00566/AM17/  :31/83/040/00154/AM17/  13.02.2017

Decision: The committee decided to réﬁfy the norms based upon the written comments of DIPP
vide ID No.12/17/2017-TSW/138 dated 14.03.2017 as under:-

138 o .
1. Quantity of import item at SI. No.1 may be allowed on net to net basis with accountability
clause.
2. Quantity of import item at SI. No. 2 may be allowed as 3570 Kgs. as 1.70 Kgs./Kg.
content in the export items as per SION C-360.
3. Quantity of import item at SI. No. 3 may be allowed as 918 Kgs. as 1.70 Kgs./Kg. content
in the export items as per SION C-360.
RA may take further necessary action accordingly.
Case No.:42/25/80- Party Name: MARUTI Meet No/Date:25/80- Status:
ALC2/2016 HYDRAULICS PVT. LTD. ALC2/2016 Deferred
14.03.2017
139 HQ File RLA File Lic.No/Date:3110066587 Defer
:01/80/050/00602/AM17/ :31/83/040/00153/AM17/ 14.02.2017 Date:
25.04.2017
Decision: The committee noted that the firm’s application has been sent to MSME on
10.03.2017 for examination and comments. Case is deferred to 25.04.2017.

S.No.664 - e
Case No. A/R-48 M/s. Pranita HQF.No.01/80/162/00101/AM15/DES.| | Lic. No. & date
Meeting No.25/17 Engineering RLA, No.07/24/040/00187/AMQ9 0710059077
Date: 14.03.2017 Solutions Pvt. Request for fixation of norms. dt.13.08.2008

Ltd.,

Decision: The Committee noted that valuation report received from MSME Bangalore has been sent to

MSME on 03.08.2015 followed by reminder on 08.01.2016 for examination and comments.
Case is deferred to 25.04.2017.

S.No.665
Case No. AIR-146 | Ms. Larsen and | HQF.No.01/80/050/00171/AM13/DES.| | Lic. No. & date
Meeting No.25/17 Toubro Ltd., I RLA, No.03/9_5/040100087/AM;|3 77777 0310697187
Date: 14.03.2017 Mumbai Request for amendment of norms dt.01.06.2012

Decision: The Committee decided to amend the norms based on the recommendation of DHI as under -
(1) Export Weight 4520.92 MT and Item 1 weight 3731 MT (including 2% wastage) may be

F <

deleted.
(i) Item no. 2 and 3:- On net to net basis under GN-4.
(iii) Remaining items:- As per C-1742. o WMo e

s L. SINGH
o fAader =
eputy Director General of FéroI;"nT‘i"Trawda

RA may take further necessary action accordingly.
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S.No.666

Case No. A/R-148

M/s. Larsen and
Toubro Ltd.,

Meeting No.25/17

Mumbai

Date: 14.03.2017

HQF.No0.01/80/050/00170/AM12/DES. | Lic. No. & date
I

RLA, No.03/95/040/00166/AM152 0310640468
Request for amendment of norms dt.05.07.2011

Decision: The committee decided to amend the norms based upon the written recommendation of DHI
vide D.O. No.3/34/2010-TSW(B) dated 02.02.2017. In the description of export item words ‘for Auxiliary
Plants’ may be suffixed for the purpose of regularisation of AA.

RA may take further necessary action accordingly.

S.No.667
Case No. A/R-157 | M/s. Radiant HQF No.01/80/050/00394/AM12/DES.I _ | Lic. No. &date
Meeting No.25/17 Industries, Pune | RLA, No.31/83/040/00183/AM12 3110051726

Date: 14.03.2017 Request for revision of norms dt.07.12.2011
Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI) letter sent to
the firm on 23.02.2017 for “Calculation for area/volume linked to drawing of parts manufactured out
of raw material” through email and decided to send final reminder to the firm to furnish reply within 15
days of uploading of the minutes failing which the case will be rejected without further notice with direction
to the firm to pay applicable custom duty with interest for EODC. Case is deferred to 25.04.2017.

S.No0.668
Case No. A/R-163

M/s. Boysen India HQF .No0.01/80/050/00138/AM16/DES.I Lic. No. & datej

RLA, No.05/23/040/00096/AM16

Meeting No.25/17 Ltd., Utter 0510394521
Date: 14.03.2017 Pradesh Request for fixation of norms dt.10.06.2015

Decision: The Committee noted that the firm’s request dated 02.01.2016 has been sent to MSME on
23.02.2016 for comments. Case is deferred to 25.04.2017.

S.No.669
Case No. A/IR-164 | M/s. BIO- HQF No.01/80/050/00120/AM16/DES.1 | Lic. No. & date
Meeting No.25/17 TECH Vision | RLA, No.08/24/040/00023/AM16 0810135195
Date: 14.03.2017 Care Pvt Ltd., | Request for revision of norms | dt.06.05.2015
Ahmedabad

Decision: The Committee noted that the firm’s request dated 02.01.2016 has been ‘sent to MSME on
23.02.2016 for comments. Case is deferred to 25.04.2017.7». J

S.No.670
Case No. A/R-32 M/s. Larsen & HQF.No.01/80/050/00351/AM16/DES.I Lic. No. & date
i Meeting No.25/17 Toubro Limited, | RLA, No.03/95/050/00249/AM16 0310798796

Date: 14.03.2017 Mumbai Request for revision of norms 1 dt.10.09.2015
Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter dated
31.01.2017 sent to the firm on 23.02.2017 through email and decided to send final reminder to the firm to
furnish reply within 15 days of uploading of the minutes failing which the case will be rejected without further
notice with direction to the firm to pay applicable custom duty with interest for EODC.

Case is deferred to 25.04.2017.
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S.No.671

Case No. A/R-35

Meeting No.25/17

Date: 14.03.2017

M/s. Arioli
Textiles
Machinery Pvt.
Ltd., Vadodara

HQF.No.01/80/050/00211/AM15/DES.| Lic. No. & date
RLA, No.34/21/040/00090/AM15 3410040214
Request for fixation of norms dt.06.06.2014

RA may take further necessary action accordingly.

Decision: The committee decided to ratify the norms based upon the written comments of MSME UO note
No. 30(216)/14-ME dated 23.02.2017 as under-

¢ Import of Relevant grade and size may be allowed on net to net basis. However, the weight may be
allowed for 40146 kgs inclusive of 3.6% wastage after affecting 1/3™ recovery for scrap.

S.No.672

Case No.A/R-36

Meeting No.25/17

Date: 14.03.2017

M/s. Freedom
Ophthalmic Pvt.
Ltd., Hosur (TN)

HQF .No0.01/80/050/00526/AM15/DES.|

Lic. No. & date

RLA, No.04/24/040/00231/AM15

Request for revision of norms

0410159838
dt.04.12.2014

reject the case.

Decision: The Committee noted that the firm’s re

RA may take further necessary action accordingly.

quest is not accepted by the committee and decided to

S.No.673

Case No. A/R-54 | M/s. Dee HQF.No.01/80/050/00792/AMO8/DES.] | Lic. No. & date

Meeting No.25/17 | Development RLA, No.05/24/040/00238/AM07 0510205473

Date: 14.03.2017 | Engineers Ltd., Request for ratification of norms dt.27.06.2007
Faridabad

Decision: The Committee decided to call the representative of the firm for
all relevant documents. Case is deferred to 25.04.2017.

personal hearing along with

S.No.674
Case No. A/R-95 | M/s. Motherson HQF .No.01/80/050/00386/AM16/DES. | Lic. No. & date
Meeting No.25/17 | Sumi Systems RA.F.No0.05/24/040/00382/AM16 0510396342
Date: 14.03.2017 | Ltd., New Delhi Request for fixation of norms

dt.16.11.2015

Decision: The Committee noted that the firm's re
(Chemical) on 16.09.2016 for comments. Case is deferred to 25.04.2017.

quest dated 25.05.2016 has been sent to MSME

S.No.675
Case No.AIR — 134 | M/s Bharat F.No.01/80/050/00876/AM11/DES. | Lic. No. and date
Meeting No.25/17 Heavy RLA No.09/24/040/00553/AM11 0910045827
Date: 14.03.2017 Electricals Request for revision/amendment of dt.07.03.2011
Limited, norms.
Hyderabad

Decision: The committee decided to am
DHI vide DO No. 3/97/2016-TSW(B) date

RA may take further necessary action accordingly.

endment the norms based upon the written recommendation of
d 03.02.2017. (Copy to be sent to the firm & RA)
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S.No.676

Case No.AIR — 135 | M/s L&T — MHI F.No.01/80/050/00391/AM14/DES.| Lic. No. and date
Meeting No.25/17 Turbine RLA No.03/95/040/00078/AM13 0310753791
Date: 14.03.2017 Generators Request for revision/amendment of dt.15.10.2013
Pvt. Ltd., norms.
Mumbai

Decis_ion: The committee decided to amendment the norms based upon the written recommendation of
DHI vide DO No. 3/104/2010-TSW(B) dated 03.02.2017. (Copy to be sent to the firm & RA).

RA may take further necessary action accordingly. J
S.No.677
‘ Case No.AIR — 137 | M/s Diligent SCM F No.01/80/050/00106/AM16/DES.| Lic. No. and
Solutions Private date
Meeting No.25/17 Limited, RLA No.09/24/040/00129/AM16 0910062161
Date: 14.03.2017 Secunderabad, AP. Request for fixation of norms. dt.10.06.2015

Decision: The Committee noted that the firm's request dated 01.09.2016 has been sent to MSME on
04.11.2016 for comments. Case is deferred to 25.04.2017.

S.N0.678
Case No. AR - 173 J M/s Uniray F No.01/80/050/00322/AM16/DES.| | Lic. No. and date \
Medical LLP,
Meeting No.25/17 4\ Mumbeai RLA No.03/95/040/00406/AM16 T 0310798527
Date: 14.03.2017 Request for correction of norms. dt. 27.08.2015
Decision: The committee decided to modify the norms as under:-
Sl. | Export Item Name Qty. in | Import item Name \ Qty. in sq. mtr.
No. nos
1 61/0- DIGITAL PLATE 410 IMAGINE PLATE 62.943 mtr. sg. as
(MADE OF POLYESTER (MADE OF 1.03 sq mtr/sq
BASE, NET CONTENT POLYESTER BASE) | mtr. content in

61.11 SQ. Meter export product.

RA may take further necessary action accordingly.

S.No.679
Case No. AIR - 174 J M/s Permanent F.No.01/80/050/00285/AM17/DES.I Lic. No. and date
Magnets Limited,
Meeting No.25/17 Maharashtra RLA No.03/95/040/00319/AM17 0310806385
Date: 14.03.2017 Request for reconsideration of dt. 19.07.2016
norms.

Decision: The committee decided to modified the norms on repeat basis based upon the written
comments of DIPP vide 1D No.12/17/2017-TSW/174-AIR dated 14.03.2017 as under:-

1 Words “0.345 mmz 5 % thick” may be suffixed with the description of import item at SI. No. 2 and
its quantity may be allowed as 5869.7 Kgs. as 1.82 Kgs./Kg. content in the export item after
taking 1/3" recovery form scrap.

2. Words “0.335mm =5 o%thick” may be suffixed with the description of import item at Sl. No. 3 and
its quantity may be allowed as 2017.1 Kgs. as 1.83 Kgs./Kg. content in the export item after
taking 1/3 recovery from scrap.

RA may take further necessary action accordingly.

o
° Mo
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S.No.680

Case No. AIR - 175 M/s Permanent F.No.01/80/050/00267/AM17/DES.| Lic. No. and date
Magnets Limited,
Meeting No.25/17 Maharashtra RLA No.03/95/040/00127/AM17 0310805746
Date: 14.03.2017 Request for reconsideration of dt. 28.06.2016
norms.

Decision: The committee decided to modified the norms on repeat basis based upon the written
comments of DIPP vide ID No0.12/17/2017-TSW/175-A/R dated 14.03.2017 as under:-

1. Words “ 0.345 mmz+ 5 % thick” may be suffixed with the description of import item at SI.
No.1 and its quantity may be allowed as 10352.2 Kgs. as 1.82 Kgs./Kg. content in the
export item after taking 1/3™ recovery form scrap.

2. Words “ 0.335 mm * 5 %thick” may be suffixed with the description of import item at SI.
No.2 and its quantity may be allowed as 3557.5 Kgs. as 1.83 Kgs./Kg. content in the
export item after taking 1/3™ recovery from scrap.

RA may take further necessary action accordingly.

S.No.681
Case No. AIR - 176 M/s Goa F.No.01/80/050/00055/AM16/DES.| | Lic. No. and date
Thermostatic
Meeting No.25/17 Instruments Pvt. RLA No.17/24/040/00204/AM15 1710006064
Date: 14.03.2017 Ltd., Goa Request for ratification of norms. dt. 11.03.2015
Decision: The committed noted that the firm request dated 26.10.2016 has been sent to DIPP on
09.03.2017 for examination and comments. Case is deferred to 25.04.2017.

S.No.682
Case No. AIR - 177 M/s Oswal F.No.01/80/050/00308/AM16/DES.| [ Lic. No. and date
Meeting No.25/17 Pumps Limited, | RLA No.33/24/040/00006/AM16 3110030256
Date: 14.03.2017 Panipat Request for ratification of norms. dt. 07.10.2015

Decision: The committee decided to ratified the norms based upon the written comments of DIPP vide 1D
N0.12/17/2017-TSW/177-A/R dated 14.03.2017 as under:-

1. Description of export items at SI. No. 1 & 2 alongwith their quantities in Nos. and weights may
be specified as per enclosed Annexure.

2. Word “relevant” may be prefixed with the description of import items at SI. No. 1 & 2 and total
quantity of import items at SI. No. 1 & 2 put together may be allowed as 67.413 MT as 2.233
Kgs./Kg. content in export items after taking 1/3™ recovery from scrap.

RA may take further necessary action accordingly.

Annexure

OSWAL PUMPS LIMITED

Detail of Export Items- Advance License No. 3310030256 dt. 07.10.2015

Sr. | Description of Model No. Size | Stage | Qty Total Total
No. Goods (Nos.) Weight of Net Content
Finish of Imported
Goods RM
~ (In Kgs) (In Kgs)
° Wo s /k. b, SINGH
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Stainless Steel

Fabricated
Submersible

Water Pumps

OSP-14/8(P4)50 V2! 8 200 1720 1469
OSP-14/7(P4)50 Va4 7 50 390 333.25
OSP-5/25(P4)50(4X4) Va4 25 50 380 329.5
OSP-5/60(P4)50(4X4) Va4 60 15 2445 191.4
OSP-8/37(P4)50(4X4) Va4 37 50 1175 997.6
OSP-8/30(P4)50(4X4) Va4 30 50 880 771.55
OSP-8/25(P4)50(4X4) Va4 25 50 825 7323
OSP-17/10(P4)50 V6 10 25 4675 4025
OSP-17/12(P4)50 V6 12 25 4875 413.9
OSP-17/4(P4)50 V6 4 75 682.5 564.9
OSP-17E-

IND(4X6)(SS)-P V6 4 20 182 150.64
OSP-30/4(P4)50 V6 4 50 590 4785
OSP-30/6(P4)50 V6 6 110 1925 1608.2
OSP-30/7(P4)50 V6 7 5 88 71.975
OSP-30/8(P4)50 V6 8 5 98 80.35
OSP-46/10(P4)50 V6 10 15 4125 348.15
OSP-46/12(P4)50 V6 12 25 812.5 674.75
OSP-46/15(P4)50 V6 15 10 395 3285
OSP-46/21(P4)50 V6 21 5 266 221.35
OSP-46/3(P4)50 V6 3 30 3432 280.5
OSP-46/4(P4)50 V6 4 75 1155 969.75
OSP-46/5(P4)50 V6 5 100 1610 1325
OSP-46/6(P4)50 V6 6 30 624 527.1
OSP-46/7(P4)50 V6 7 50 1025 844.5
OSP-46/8(P4)50 V6 8 75 1725 1425.75
OSP-60/20(P4)50 V6 20 5 255 212.25
OSP-60/21(P4)50 V6 21 5 266 221.35
OSP-60/24(P4)50 V6 24 5 301 250.65
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OSP-60/8(P4)50 V6 8 25 576 476.25
OSP-77/3(P4)50 V8 3 35 962.5 849.31
OSP-77/4(P4)50 V8 4 35 1096.55 963.13
OSP-77/5(P4)50 V8 5 20 702.2 614.4
OSP-77/6(P4)50 V8 6 10 388 338.32
OSP-95/10(P4)50 V8 10 25 1400 1218.
OSP-95/11(P4)50 V8 11 5 299 259.71
OSP-95/12(P4)50 V8 12 10 635 550.64
OSP-95/15(P4)50 V8 15 5 374.5 323.65
OSP-95/3(P4)50 V8 3 8 220.8 194.928
OSP-95/4(P4)50 V8 4 10 313 274.88
OSP-95/5(P4)50 V8 5 10 3561.2 307.3
OSP-95/8(P4)50 V8 8 15 727.5 635.64
OSP-95/9(P4)50 V8 9 10 522 454.980
OSP- 160/3(P4)50 V10 3 25 1047.5 919.4
OSP-125/2(P4)50 V10 2 10 343 302.74
OSP-125/3(P4)50 V10 3 25 1047.5 919.4
OSP-125/3-AA(P4)50 V10 3-AA 5 209.5 183.88
OSP-125/4(P4)50 V10 4 20 961.4 836.96
OSP-125/4-A(P4)50 V10 4-A 5 240.5 209.2
OSP-125/5(P4)50 V10 5 5 272 2354
OSP-125/5-A(P4)50 V10 5-A 7 380.8 329.35
OSP-125/6-A(P4)50 V10 6-A 7 424.2 365.274
OSP-160/2(P4)50 V10 2 10 343. 302.70
OSP-160/3-AA(P4)50 V10 3-AA 5 209.5 183.80
OSP-160/4-A(P4)50 V10 4-A 5 240.5 209.30
OSP-160/5-A(P4)50 V10 5-A 5 272 23500
OSP-160/7-AA(P4)50 V10 7-AA 4 2676 229.536
,h.u_ e P
OSP- 215/2(P4)50 V12 2 6 %%,%2%?"9 K;éb' §%1,22.#0
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OSP- 215/2-A(P4)50 V12 2-A 8 344 283.00
OSP-215/3(P4)50 V12 3 2 104.08 8400

OSP-215/4(P4)50 V12 4 2 122.4 97.60

OSP-215/5(P4)50 V12 5 2 141 111.54
OSP-215/6-A(P4)50 V12 6-A \ 2 158.5 124.36
OSP-215/6(P4)50 V12 6 \ 2 158.56 124.36
Total \ \ 1595 35439 30186.1
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Department of Industrial Policy & Promotion 14
(TSW)

NC Meeting dated 14/03/2017 - Case No. 7/25/80 (M/s Nilsan Nishotech Systems Pvt.
Limited) (Advance Authorization No. 0310714868 dated 12.11.2012)

Firm may be asked to submit the following details:

1. Information in respect of SI. No. 3, 6, 8 & 9 of Standard Deficiency Format,
2. Use of import items at SI. No. 33, 34 & 43 to 46 in manufacture of export item.

Norms committee may take a view
- ~ .
P

1=+ &1
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No. 12/17/2017-TSW/02 dated 14 /03/2017




Department of Industrial Policy & Promotion

(TSW)

ST

NC Meeting dated 14/03/2017 - Case No. 3/7/80 (M/s Mahima Udyog) (Advance
Authorization No. 0510398362 dated 03.05.2016)

Advance Authorisation may be ratified as under:

Capacity of Reverse Osmosis Skids ( export item) alongwith their
quantities and net export weights may be specified as under:

Capacity Quantity Net Weight
250 m* hr 5 Nos. 37366 Kgs.
210 m* hr 3 Nos. 21482 Kgs.
150 m3/ hr 2 Nos. 13031 Kgs.
2. Word “Relevant” may be prefixed with the description of import items at
S1. No. 1 to 21 and their quantities may be allowed as under inclusive of
2 % wastage:
SI. | Quantity SI. | Quantity SI. | Quantity
No. No. No.
1 76 Kgs.(48.03 Mtrs.) | 8 1087.5 Kgs. 15 | 175.6 Kgs.
(49.98 Mtrs.) (32.96 Mtrs.)
2 225.5 Kgs. 9 2458.6 Kgs. 16 | 388.3 Kgs.
(97.43 Mtrs.) (171.36 Mtrs.) (44.60 Mtrs.)
3 [176.4Kgs. 10 | 2346.8 Kgs. 17 | 606 Kgs.
(73.46 Mtrs.) (84.32 Mtrs.) (51 Mtrs.)
4 215.1 Kgs. 1T | 4091.6 Kgs. 18 |2506.3 Kgs.
(55.09 Mtrs.) (189.72 Mtrs.) (168.26 Mirs.)
5 724.3 Kgs. 12 [ 2212.1 Kgs. 19 | 1209.5 Kgs.
(63.23 Mtrs.) (51.51 Mtrs.) (42.84 Mtrs.)
6 |262.9Kgs. 13~ | 57.3 Kgs. 20 | 2681.9 Kgs.
(30.09 Mtrs.) (25.52 Mitrs.) (126.48 Mtrs.)
7 2216.9 Kgs. 14 | 192.8 Kgs. 21 | 14414 Kgs.
(136.68 Mtrs.) (46.35 Mtrs.) (33.66 Mtrs.)
3. Quantities of import items at SI. No. 22 to 163 may also be specified in
Nos. in addition to their weights as under:
SL. | Quantity | SI. | Quantity | SI. Quantity | SI. | Quantity | SI. | Quantity
No. | (InNos.) | No.| (InNos.) | No. | (In Nos.) | No. | (InNos.) | No. | (In Nos.)
22 |30 51 |4 80 |3 109 | 2 138 | 40
23 |25 52 | 4 81 |5 110 ] 10 139 | 25
24 | 60 53 |2 82 |3 111 ]2 140 | 75
25 190 54 |5 83 |20 112 |2 141 | 6
26 |15 5512 84 |45 113 ]2 142 | 200

— o
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27 |75 56 | 6 85 |25 114 |2 143 | 40
28 |20 57 | 25 86 |30 1151 144 | 140
29 110 58 110 87 120 116 | 1 145 | 20
30 |5 59 110 88 |20 117 | 30 146 | 30
31 |8 60 | 8 89 |5 118 | 10 147 | 5
32 | 45 61 |3 90 |5 119 |5 148 | 8
33 120 62 | 15 91 |24 120 | 5 149 | 6
34 |25 63 | 12 92 |5 121 15 150 | 60
35 |30 64 | 8 93 |10 122 | 5 151120
36 |15 65 |3 94 |25 123 | 30 152 1 10
37 |25 66 |3 95 |12 124 | 30 153 |§
38 |40 67 |3 9 |3 125 | 30 154 | 20
39 |12 68 | 4 9 |3 126 | 75 155 | 40
40 |14 69 |3 98 |3 127 ] 25 156 [ 110
41 |10 70 | 3 99 12 128 | 46 157 | 20
42 | 4 71 |30 100 | 10 129 | 10 158 | 15
43 |3 1215 101 | 20 130 | 10 159 | 15
44 |2 315 102 | 10 131 | 20 160 | 6
45 |15 74 |3 103 [ 10 132 | 10 161 | 15
46 |4 7513 104 | 10 133 | 35 162 | 5
47 |2 76 |5 105 ] 10 134 | 25 163 | 6
48 |3 77 | 5 106 | 5 135 ] 12

49 |4 78 | 8 107 | 5 136 | 6

50 |6 79 |3 108 | 2 137 |3

4. Quantities of import items at SI. No. 22 to

net basis with accountability clause.

Norms committee may take a view

Norms Committee I

DIPP No. 12/17/2017-TSW/27

dated 14/03/2017

/11‘3'—-

163 may be allowed on net to

7
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(S. K. Jain)
Development Officer
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Department of Industrial Policy & Promotion ™

(TSW)

NC Meeting dated 14/03/2017 - Case No. 2/7/80 (M/s TEMA India Limited ) (Advance
Authorization No. 0310804703 dated 16.05.2016)

(8]

10.

Advance Authorisation may be ratified as under:

. Net Empty weights of export items at SI. No. 1 to 41 may be specified as under:

SI. | Net Empty SI. | Net Empty SI. | Net Empty | SI. | Net Empty

No. | Weight No. | Weight No. | Weight No. | Weight
(MT) MT) MT) (MT)

1 2.383 12 | 46.64 23 | 8.142 34 |37.784

2 9.915 13 1245 24 | 1.406 35 |22.07

3 13.336 14 | 1.701 25 10.839 36 | 46.276

4 2.145 15 |4.898 26 | 0.681 37 | 31735

5 25.76 16 | 1.794 27 [ 1.18 38 323

6 100.924 17 14.0 28 | 2.541 39 133.779

7 4.459 8 3.125 29 14.761 40 | 16.56

8 2.617 19 143 30 |3.335 41 | 11.73

9 10.51 20 | 1.0 31 163

10 | 249.158 21 [2.16 32 [ 33.054

11 ] 145 22 | 136.405 33 ] 23.65

Quantity of import item at SI. No. 1 may be allowed as 343589 Meters(228041 Kgs.) on
net to net basis as claimed by the firm.

Import items at SI. No. 2, 6 & 12 may be deleted as not required by the firm.

Quantity of import item at SI. No. 3 may be allowed as 2032 Meters(1470 Kgs.) on net
to net basis as claimed by the firm.

Quantity of import item at SI. No. 4 may be allowed as 77 Nos. on net to net basis. Duty
free weight of this item may be allowed as 52600 Kgs. as 1.336 Kgs/Kg. content in the
export products after taking 20% recovery from scrap.

Quantity of import item at SI. No. 5 may be allowed as 36 Nos. on net to net basis. Duty
free weight of this item may be allowed as 89533 Kgs. as 1.26 Kgs/Kg. content in the
export products after taking 20% recovery from scrap.

Word “ Relevant” may be prefixed with the description of import items at SI. No. 7, 8 &
9.

Quantity of import item at SI. No. 7 may be allowed as 98156 Kgs. as 1.25 Kgs/Kg.
content in the export products after taking 1/3™ recovery from scrap.

Quantity of import item at SI. No. 8 may be allowed as 55054 Kgs. as 1.157 Kgs/Kg.
content in the export products after taking 1/3™ recovery from scrap.

Quantity of import item at SI. No. 9 may be allowed as 242462 Kgs. as 1.128 Kgs/Kg.
content in the export products after taking 1/3™ recovery from scrap.

—L Y —
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11. Quantity of import item at S1. No. 10 may be allowed as under:
Welding wire/Electrodes/Strip: 11630 Kgs.
Welding Flux: Equal to weight of welding wire/Strip
12. Quantity of import item at S1. No. 11 may be allowed as 14 Nos.(9870 Kgs.) on net to
net basis with accountability clause.

A,
Norms committee may take a view /- el e E] Y

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/17/2017-TSW/28 dated 14/03/2017
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Department of Industrial Policy & Promotion }q}gzﬂﬂ( 7
(TSW)

NC Meeting dated 14/03/2017 -Case No. 16/25/80 (M/s Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510399437 dated 11.08.2016)

Advance Authorization may be ratified as under on repeat basis:

1.  Net weight of export product may be specified as 1216.8 Kgs.
2. Quantity of import item may be allowed as 5110.6 Kgs. as 4.20 Kgs./Kg. content
in export product after taking 6% recovery from scrap.

Norms committee may take a view

R i

/"’J’
Ml
7}?.‘;)__

(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/17/2017-TSW/42  dated 14/03/2017
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Department of Industrial Policy & Promotion 1Yy "‘;/’kl )
(TSW)

NC Meeting dated 14/03/2017 -Case No. 41/25/80 (M/s. Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510399438 dated 11.08.2016)

Advance Authorization may be ratified as under on repeat basis:

1. Net weight of export product may be specified as 770.87 Kgs.
2. Quantity of import item may be allowed as 3307 Kgs. as 4.29 Kgs./Kg. content in
export product after taking 6% recovery from scrap.

Norms committee may take a view

——

-
%‘f ,-:[aj)g__.))_f

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/17/2017-TSW/43  dated 14/03/2017




Department of Industrial Policy & Promotion m 2]
(TSW)

NC Meeting dated 14/03/2017 - Case No. 54/25/80 (M/s Precision Equipments (Chennai)
Pvt. Limited ) (Advance Authorization No. 0410162228 dated 30.08.2016)

Firm may be asked to submit the following information:

1. Information in respect of SI. No. 4, 5 & 11 of Standard Deficiency
Format.

2. Quantity of import item at SI. No. 1  in meters also in addition to its
weight.

3. Detailed calculations for the quantity of Tubes (import item at SI. No. 1)
supported by length and number of tubes in the export product.

4. For net weight of components to be manufactured from import item at Sl.
No.3, details of components with net weights thereof may be indicated.

. . Tl ——
Norms committee may take a view %‘ - ey
(S. K. Jain) l"’é:
Development Officer

Norms Committee I
DIPP No. 12/17/2017-TSW/50 dated 14/03/2017




Government of India
Department of Heavy Industry
TSW(B) Section

% % 3k %k %k
Ref. No. 01/80/50/414/AM 17/DESI/795 dt. 13/12/20016
Subject: AA No0.0310807493 dated 31.08.2016 M/s Larsen and Toubro Ltd.,

Mumbai.

The Application referred above has been examined by this office and
following information may be obtained from the applicant.

(i) Net content in EP of item given in kgs;
(ii) FOB value of Generator, FOB value (S.No’s) of all Insulation
material;

(iii) Material balancing, and
(iv) Weight of Export product.

K.K. Tiwari)
Industrial Advisor

DES-1, DGFT, Udyog Bhawan
3/26/2016T-SW(B) dated 25.01.2017




Department of Industrial Policy & Promotion )%
(TSW)

NC Meeting dated 14/03/2017 - Case No. 25/19/80 (M/s Bliss Anand Private Limited )
(Advance Authorization No. 0510399682 dated 12.09.2016)

Advance Authorisation may be ratified on repeat basis as under:

1. Import items at SI. Nos. 1 to 4 & 8 may be allowed on net to net basis with
accountability clause.

2. Quantities of import items at Sl. No. 5 to 7 may be allowed as 1.02 mtrs./mtrs.
content in the export products.

Norms committee may take a view
A
il |4l e3) 200
(S. K. Jain)
Development Officer
Norms Committee- I
DIPP No. 12/17/2017-TSW/62 dated 14/03/2017
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Department of Industrial Policy & Promotion il
(TSW)

NC Meeting dated 14/03/2017 - Case No. 40/19/80 (M/s Godrej & Boyce Manufacturing
Company Limited ) (Advance Authorization No. 0310807888 dated 19.09.2016)

Advance Authorization may be ratified as under:

1. Net Empty weight of 58871 Kgs may be specified with the quantity of each
export item at SI. No. 1 to 4.

2. Net Empty weights of 27790 Kgs., 5750 Kgs., 5750 Kgs. & 11499 Kgs. may
be specified with the quantities of export items at Sl. No. 5, 6, 7 & 12
respectively.

3. Net Empty weight of 49809 Kgs may be specified with the quantity of each
export item at S1. No. 8to 11 .

4. Net Empty weight of 3820 Kgs may be specified with the quantity of each
export item at SI. No. 13 & 14 .

5. Net Empty weight of 2635 Kgs may be specified with the quantity of each
export item at S1. No. 15 & 16.

6. Word “Relevant” may be prefixed with the description of import items at Sl.

No.1,2&8to 11.

7. Quantity of import item at Sl. No. 1 may be allowed as 122100 Kgs. as
1.114 Kgs./kg. content in export items after taking 1/3™ recovery from scrap.

8. Quantity of import item at Sl. No. 2 may be allowed as 102950 Kgs. as
1.106 Kgs./kg. content in export items after taking 1/3" recovery from scrap.

9. Quantity of import item at Sl. No. 3 may be allowed as 45 Nos. on net to net
basis. Duty free weight of this item may be allowed as applied fori.e. 1161 Kgs.
inclusive of 4.76 % wastage.

10. Quantity of import item at SI. No. 4 may be allowed as 30 Nos. on net to net
basis. Duty free weight of this item may be allowed as 28194 Kgs. inclusive of
73% wastage after 20 % recovery from scrap.

11. Quantity of import item at SI. No. 5 may be allowed as 68 Nos. on net to net
basis. Duty free weight of this item may be allowed as applied for i.e. 1558 Kgs.
inclusive of 4.76 % wastage.

12. Quantity of import item at Sl. No. 6 may be allowed as 68 Nos. on net to net
basis. Duty free weight of this item may be allowed as 14897 Kgs. inclusive of
30 % wastage after 20 % recovery from scrap.

13. Quantity of import item at SI. No. 7 may be allowed as 76 Nos. on net to net
basis. Duty free weight of this item may be allowed as 59228 Kgs. inclusive of
43 % wastage after 20 % recovery from scrap.

14. Quantity of import item at Sl. No. 8 may be allowed as 126162 Kgs. (129551
Mtrs.) inclusive of 2 % wastage.

15. Quantity of import item at S1. No. 9 may be allowed as 9144 Kgs. (6694 Mitrs.)
inclusive of 2 % wastage.

16. Quantity of import item at SI. No. 10 may be allowed as 61908 Kgs. (24247
Mtrs.) inclusive of 2 % wastage.

T i
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17. Quantity of import item at S1. No. 11 may be allowed as 130.4 Kgs. (2.29 Mtrs.)
inclusive of 2 % wastage.

18. Quantity of import item at S1. No. 12 may be allowed as 1431 Kgs. (269 Nos.)
on net to net basis.

19. Quantity of import item at SI. No. 13 may be allowed as 6547 Kgs. (2640 Nos.)
on net to net basis.

20. Quantities of import items at Sl. No. 14, 15 & 16 (welding consumables) may

be allowed as 3559 Kgs. each.

=
Norms committee may take a view % P TSIy

(S. K. Jain)

Development Officer
Norms Committee I

DIPP No. 12/17/2017-TSW/65  dated 14/03/2017
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NC Meeting dated 14/03/2017 - Case No. 38/19/81 (M/s Karbon Steelmart Private
Limited) (Advance Authorization No. 0310807938 dated 21.09.2016)

Department of Industrial Policy & Promotion
(TSW)

Advance Authorisation may be ratified as under:

1. Words “containing 990.1 MT of Hot Rolled Stainless Steel” may be suffixed with the
description of export product.
2. Words “of relevant grade and thickness” may be suffixed with the description of import

item and its quantity may be allowed as applied for i.e. 1000 MT as 1.01 Kgs./Kg.
content in the export items as claimed by the firm.

Norms committee may take a view

N
/ = et [sTl 2y
(S. K. Jain)

Development Officer
Norms Committee 11

DIPP No. 12/17/2017-TSW/66 ~ dated 14/03/2017
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Department of Industrial Policy & Promotion -m;c‘ﬂ
(TSW)

NC Meeting dated 14/03/2017 - Case No. 37/19/81 (M/s Karbon Steelmart Private
Limited) (Advance Authorization No. 0310808014 dated 23.09.2016)

Advance Authorisation may be ratified as under:

1. Words “containing 990.1 MT of Hot Rolled Stainless Steel” may be suffixed with the
description of export product.

2. Words “of relevant grade and thickness” may be suffixed with the description of import
item and its quantity may be allowed as applied for i.e. 1000 MT as 1.01 Kgs./Kg.
content in the export items as claimed by the firm.

Norms committee may take a view

et
%_,/ [(M1e02)Le)y
(S. K. Jain)

Development Officer
Norms Committee 11

DIPP No. 12/17/2017-TSW/72  dated 14/03/2017
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Glovis India Pvt. Ltd for ratification of norms of AA no
0410454966 DT06-02-14 0110 142059} Ay 90 /, o/ 29/6- Shnyen—

DES-I, DGFT may kindly refer to the above mentioned application of M/S Glovis
India Pvt. Ltd. The firm has applied for ratification of norms for export of 24 items for
which it proposes to import 433 items. Some of the import items like item no 18,19,24,
47 etc are in numbers. However, the firm has mentioned at appendix 4E that there is no
wastage in imported items. Hence this Office recommends that ratification may be
allowed without any wastage in number & weight terms with accountability.

The above issues with the approval of IA(KKT).
-

B.C.Nayak
Development Officer
16-01-17

DGFT, FTDO, DES-I
Deptt. of HI, UO No 3(01)/17-TSW(B) dated




o
Sk
N Government of India

Department of Heavy Industry
TSW(B) Section

% % ok 5k %

06
Ref: AA No. 310809634 dated 14/12/2016 GE Power
DGFT ID No. 01/80/50/515/AM17-DES-| dated 08/02/2017

EP : Parts of Coal Mill.
Inputs:

ltem 1-17- 1.05kg/kg content in E.P.

NC may take a view. /(QQZ/\
i

(K.K. Tiwari)
Industrial Advisor

Dy. DGFT, DES-I, Udyog Bhawan
D.0. N0.3/23/2017 TSW(B) dated the 20 February,

2017

A
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Department of Industrial Policy & Promotion mw 1
(TSW)

NC Meeting dated 14/03/2017 - Case No. 20/25/80 (M/s Panelli Pumps & Motors Pvt,
Limited) (Advance Authorization No. 0810139447 dated 03.01.2017)

Firm may be asked to submit the following details:

1. Information in respect of SI. No. 3 & 8 of Standard Deficiency Format.

2. Size/Specification of “Cable” (import item at SI. No. 4) and documentary
evidence in support of net length of cable in one submersible pump set.

3. As no other input, imported or indigenous is proposed to be used in the
manufacture of submersible pump sets, it may be clarified as to how the
submersible pump sets shall be manufactured from the four imported
inputs covered in the Advance Authorisation.

Norms committee may take a view

-
< I~le3l L)y
(S. K. Jain)
Development Officer
Norms Committee 1

DIPP No. 12/17/2017-TSW/110  dated 14/03/2017
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Department of Industrial Policy & Promotion Iy }’5, 2!/
(TSW)

NC Meeting dated 14/03/2017 - Case No. 33/25/80 (M/s BGR Energy Systems Limited)
(Advance Authorization No. 0410162667 dated 06.01.2017)

Firm may be asked to submit the following details:

1.

2.

Information in respect of Sl. No. 4, 5, 6, 8, 9 & 11 of Standard Deficiency Format,
export product wise.

Specific use of import item at Sl. No. 3 in the export products and basis for its

quantity.

Size/Specifications of import item at Sl. No. 5(DSS Seamless Tubes ) and its

quantity in meters.

Detailed calculations for the quantity of Tubes (import item at SI. No. 5)

supported by length and number of tubes in the export product.

For net weight of components to be manufactured from import item at Sl. No.6,

details of components with net weights thereof may be indicated

Norms committee may take a view

Sy
/ ——
/ [l1e3]2s);

(S. K. Jain)
Development Officer

Norms Committee I

DIPP No. 12/17/2017-TSW/112  dated 14/03/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 14/03/2017 - Case No. 34/25/80 (M/s BGR Energy Systems Limited)
(Advance Authorization No. 0410162668 dated 06.01.2017)

Firm may be asked to submit the following details:

L

2.

Information in respect of Sl. No. 4, 5, 6, 8, 9 & 11 of Standard Deficiency Format,
export product wise.

Specific use of import item at Sl. No. 3 in the export products and basis for its
quantity.

Size/Specifications of import item at Sl. No. 6(DSS Seamless Tubes ) and its
quantity in meters.

Detailed calculations for the quantity of Tubes (import item at Sl. No. 6)
supported by length and number of tubes in the export product.

For net weight of components to be manufactured from import item at SI. No. 7,
details of components with net weights thereof may be indicated

Norms committee may take a view

-l - ~
e ——

/
(S. K. Jain)
Development Officer

Norms Committee I

DIPP No. 12/17/2017-TSW/113  dated 14/03/2017
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Department of Industrial Policy & Promotion (}q}f)ﬂn
(TSW)

NC Meeting dated 14/03/2017 - Case No. 59/25/80 (M/s Kern-Liebers (India) Pvt.
Limited) (Advance Authorization No. 0710110954 dated 12.01.2017)

Advance Authorisation may be ratified as under:

1. Words * Part No. 10164253 may be suffixed with the description of export item at SI.
No. 1.

2. Words “ Part No. 10164257 may be suffixed with the description of export item at SI.
No. 2.

3. Words * Part No. 10164258 may be suffixed with the description of export item at SI.
No. 3.

4. Net weights of 2670 Kgs., 330 Kgs. & 22278 Kgs. may be specified with the

quantities of export items at SI. No. 1, 2 & 3 respectively.

5. Quantity of import item at SI. No. 1 may be allowed as 4500 Kgs. as 1.685 Kgs./kg.
content in export item at SI. No. 1 after taking 1/3" recovery from scrap.

6. Quantity of import item at SI. No. 2 may be allowed as 858 Kgs. as 2.60 Kgs./kg.
content in export item at SI. No. 2 after taking 1/3" recovery from scrap.

7. Quantity of import item at SI. No. 3 may be allowed as 30302 Kgs. as 1.36 Kgs./kg.
content in export item at SI. No. 3 after taking 1/3" recovery from scrap.

Norms committee may take a view ——

il TP

(S. K. Jain) B/%~1,
Development Officer

Norms Committee 1
DIPP No. 12/17/2017-TSW/120 dated 14/03/2017
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Department of Industrial Policy & Promotion 1\{\'5
(TSW)

NC Meeting dated 14/03/2017 - Case No. 19/25/80 (M/s ISGEC Heavy Engineering
Limited) (Advance Authorization No. 0510401501 dated 03.02.2017)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 3, 4, 5 & 11 of Standard Deficiency
Format, export product wise .

2. Quantities of items in one set(export item at S1. No. 1)

3. Quantities of import items at S1. No. 2 to 4, 9 & 10 in Nos. also in addition
to their weights.

4. Quantities of import items at S1. No. 6 & 8 in meters. also in addition to
their weights.

Norms committee may take a view
g e
= |1 ~3] Ley T
(S. K. Jain)
Development Officer
Norms Committee I
DIPP No. 12/17/2017-TSW/136 ~ dated 14/03/2017




8
Department of Industrial Policy & Promotion m%; 7

(TSW)

NC Meeting dated 14/03/2017 - Case No. 6/25/80 (M/s Koso India Private Limited)
(Advance Authorization No. 3110066586 dated 13.02.2017)

Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl. No.1 may be allowed on net to net basis with
accountability clause.

2. Quantity of import item at Sl. No. 2 may be allowed as 3570 Kgs. as
1.70 Kgs./Kg. content in the export items as per SION C-360.

3. Quantity of import item at S1. No. 3 may be allowed as 918 Kgs. as 1.70 Kgs./Kg.
content in the export items as per SION C-360.

Norms committee may take a view
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Ies .
(S. K. Jain)" 7t
Development Officer

Norms Committee 11
DIPP No. 12/17/2017-TSW/138 dated 14/03/2017
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- Government of India

Department of Heavy Industry
TSW(B) Section

% % % % %

Subject: Application of Larsen and Toubro Ltd., Mumbai for ratification
of norms of AA No.0310640468 dated 05.07.2011

The applicant has re

quested for following reduction/deletion
which is supported:

Item No. Reduced quantity in MT
1 232.79
2 8.92
3 2266.87
6,9 to 15 29.15
16 to 18 7.39

Item 4,5,7,8,19p::1e|eted as requested.

—

Actual weight of Export
certificate.

This has the approval of Joint Secretary. %Q&/
/

(KK. Tiwari)
Industrial Advisor

product will be as per Central Excise

Dy. DGFT, DES-1, Udyog Bhawan
D.O. No.3/34/2010—TSW(B) dated the 2™ February, 2017
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Govt of India

Ministry of Micro Small & Medium Enterprises
Office of the Development Commissioner
Mechanical Division

30(216)/2014-ME

Subject: AA No 3410040214 dated 06.06.14 in respect of M/s Arioli Textiles
Machinery.

The norms may be recommended as follows:-

* Import of Relevant grade and size may be allowed on net to net basis.
However, the weight may be allowed for 40146 kgs inclusive of 3.6%
wastage after affecting 1/3™ recovery for scrap.

This issue with the approval of Competent Authority.

gL

23| >+
(K.S.Sodhi)
AD (ME)

NC-I, DGFT Udhyog Bhawan, New Delhi
O/o the DC (MSME) UO note No 30(216)/14-ME dated 23.02.17
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Government of India \\4\ 9\
Department of Heavy Industry
TSW(B) Section

% % % %k %

Subject: Application of BHEL, Hyderabad for ratification of norms of AA
N0.910045827 dated 07.03.2011
Export Product: 2x150MW for OPG Power Gujarat

BHEL Hyderabad have requested to enhanced the quantity of
inputs at

S.No. 130 - SS Rounds
S.No. 204 - CS Plates
2. The proposal is supported as per actual quantity gone in export

product certified by Central Excise dated 14/7/2014 and applicants letter
FE/OPG/45827/Re-Rate-01 dated 07/9/2016 for percentage wastage as per
SION-C-1647.

This has the approval of Joint Secretary. ;LQe/e/

e
(K.K. Tiwari)
Industrial Advisor

Dy.DGFT, DES-1, Udyog Bhawan
D.O. No.3/97/2016-TSW(B) dated the 3™ February, 2017
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Government of India
Department of Heavy Industry
TSW(B) Section

% % 3k % %

Ref: Application of Larsen and Turbine MHI Turbine Generators Pvt.
Ltd. for ratification of norms of AA No0.310753791 dated
15.10.13.

The applicant has applied for inclusion of additional items that
are recommended as under:

Item No. Recommendation
179 to 183, 189, 192 within the 2% of FOB value (C-1647)
184 to 186, 190, 191, net to net under GN-4 with
193, 195 accountability clause
187, 188, 194 spares as per exim policy

This has the approval of Joint Secretary.

st
(K.K. Tiwari)
Industrial Advisor

DGFT, DES-II, Udyog Bhawan
D.0. No.3/104/2010-TSW(B) dated 3™ February, 2017
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Department of Industrial Policy & Promotion Wl
(TSW)

NC Meeting dated 14/03/2017- Case No. A/R-174 (M/s Permanent Magnets Limited)
(Advance Authorization No. 0310806385 dated 19.07.2016)

Norms may be modified as under on repeat basis:

1. Words “ 0.345 mm+ 5 % thick” may be suffixed with the description of import
item at SI. No. 2 and its quantity may be allowed as 5869.7 Kgs. as 1.82 Kgs./Kg.
content in the export item after taking 1/3™ recovery form scrap.

2. Words “ 0.335 mm + 5 %thick” may be suffixed with the description of import
item at SI. No. 3 and its quantity may be allowed as 2017.1 Kgs. as 1.83 Kgs./Kg.
content in the export item after taking 1/3™ recovery from scrap.

Norms committee may take a view

L= bpres
(S. K. Jain) /¥

Development Officer

Norms Committee I
DIPP No. 12/17/2017-TSW/174-A/R dated 14/03/2017
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Department of Industrial Policy & Promotion ’ W}?
(TSW)

NC Meeting dated 14/03/2017- Case No. A/R-175 (M/s Permanent Magnets Limited)
(Advance Authorization No. 0310805746 dated 28.06.2016)

Norms may be modified as under on repeat basis:

1. Words “ 0.345 mm+ 5 % thick” may be suffixed with the description of import
item at Sl. No. 1 and its quantity may be allowed as 10352.2 Kgs. as
1.82 Kgs./Kg. content in the export item after taking 1/3" recovery form scrap.

2. Words “ 0.335 mm + 5 %thick” may be suffixed with the description of import
item at SI. No. 2 and its quantity may be allowed as 3557.5 Kgs. as 1.83 Kgs./Kg.
content in the export item after taking 1/3" recovery from scrap.

Norms committee may take a view

“1T——

k i [ \-r:
«3) Le))_~
(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/17/2017-TSW/175-A/R dated 14/03/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 14/03/2017 - Case No. A/R-177 (M/s Oswal Pumps Limited)
(Advance Authorization No. 3310030526 dated 07.10.2015)

Advance Authorisation may be ratified as under:

1. Description of export items at SI. No. 1 & 2 alongwith their quantities in
Nos. and weights may be specified as per enclosed Annexure.

2. Word “relevant” may be prefixed with the description of import items at
SI. No. 1 & 2 and total quantity of import items at Sl. No. 1 & 2 put
together may be allowed as 67.413 MT as 2.233 Kgs./Kg. content in
export items after taking 1/3" recovery from scrap.

Norms committee may take a view

"]
A—*’“ [<1e312:7,
(S. K. Jain)

Development Officer
Norms Committee I

DIPP No. 12/17/2017-TSW/177-A/R dated 14/03/2017
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OSWAL PUMPS LIMITED
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Annexure

Detail of Export Items- Advance License No. 3310030256 dt. 07.10.2015

Sr. Description Model No. Size | Stage | Qty Total Total
No. of Goods (Nos.) | Weight of | Net Content
Finish of Imported
Goods RM
(In Kgs) (In Kgs)
1 | Stainless Steel | OSP-14/8(P4)50 V4 8 200 1720 1469
2 Fabricated | OSP-14/7(P4)50 V4 7 50 390 333.25
Submersible | OSP-5/25(P4)50(4X4) V4 25 50 380 329.5
Water Pumps | osp-5/60(P4)50(4X4) V4 60 15 244.5 191.4
OSP-8/37(P4)50(4X4) V4 37 50 1175 997.6
OSP-8/30(P4)50(4X4) V4 30 50 880 T71L55
OSP-8/25(P4)50(4X4) V4 25 50 825 732.3
OSP-17/10(P4)50 V6 10 25 467.5 402.5
OSP-17/12(P4)50 V6 12 25 487.5 413.9
OSP-17/4(P4)50 V6 4 75 682.5 564.9
OSP-17E-
IND(4X6)(SS)-P V6 4 20 182 150.64
OSP-30/4(P4)50 V6 4 50 590 478.5
OSP-30/6(P4)50 V6 6 110 1925 1608.2
OSP-30/7(P4)50 V6 7 5 88 71.975
OSP-30/8(P4)50 V6 8 5 98 80.35
OSP-46/10(P4)50 V6 10 15 412.5 348.15
OSP-46/12(P4)50 V6 12 25 812.5 674.75
OSP-46/15(P4)50 V6 15 10 395 328.5
OSP-46/21(P4)50 V6 21 5 266 221.35
OSP-46/3(P4)50 V6 3 30 343.2 280.5
OSP-46/4(P4)50 V6 4 75 1155 969.75
OSP-46/5(P4)50 V6 5 100 1610 1325
OSP-46/6(P4)50 V6 6 30 624 527.1
OSP-46/7(P4)50 V6 7 50 1025 844.5
OSP-46/8(P4)50 V6 8 75 1745 1425.75
OSP-60/20(P4)50 V6 20 5 255 212.25
OSP-60/21(P4)50 V6 21 5 266 221.35
OSP-60/24(P4)50 V6 24 5 301 250.65
OSP-60/8(P4)50 V6 8 25 576 476.25
OSP-77/3(P4)50 V8 3 35 962.5 849.31
OSP-77/4(P4)50 V8 4 35 1096.55 963.13
OSP-77/5(P4)50 V8 5 20 702.2 614.4
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OSP-77/6(P4)50 V8 6 10 388 338.32
OSP-95/10(P4)50 V8 10 25 1400 1218.
OSP-95/11(P4)50 V8 11 5 299 259.71
OSP-95/12(P4)50 V8 12 10 635 550.64
OSP-95/15(P4)50 V8 15 5 374.5 323.65
OSP-95/3(P4)50 V8 3 8 220.8 194.928
OSP-95/4(P4)50 V8 4 10 313 274.88
OSP-95/5(P4)50 V8 5 10 351.2 307.3
OSP-95/8(P4)50 V8 8 15 727.5 635.64
OSP-95/9(P4)50 V8 9 10 522 454.980
OSP- 160/3(P4)50 V10 3 25 1047.5 919.4
OSP-125/2(P4)50 V10 2 10 343 302.74
OSP-125/3(P4)50 V10 3 25 1047.5 919.4
OSP-125/3-AA(P4)50 V10 | 3-AA 5 209.5 183.88
OSP-125/4(P4)50 V10 4 20 961.4 836.96
OSP-125/4-A(P4)50 V10 4-A 5 240.5 209.2
OSP-125/5(P4)50 V10 5 5 272 235.4
OSP-125/5-A(P4)50 V10 5-A 7 380.8 329.35
OSP-125/6-A(P4)50 V10 6-A 7 424.2 365.274
OSP-160/2(P4)50 V10 2 10 343. 302.70
OSP-160/3-AA(P4)50 V10 | 3-AA 5 209.5 183.80
OSP-160/4-A(P4)50 V10 4-A 5 240.5 209.30
OSP-160/5-A(P4)50 V10 5-A 5 272 23500
OSP-160/7-AA(P4)50 V10 | 7-AA 4 267.6 229.536
OSP- 215/2(P4)50 V12 2 6 258 212.20
OSP- 215/2-A(P4)50 V12 2-A 8 344 283.00
OSP-215/3(P4)50 V12 3 2 104.08 8400
OSP-215/4(P4)50 V12 4 2 122.4 97.60
OSP-215/5(P4)50 V12 5 2 141 111.54
OSP-215/6-A(P4)50 V12 6-A 2 158.5 124.36
OSP-215/6(P4)50 V12 6 2 158.56 124.36
Total 1595 35439 30186.1
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TIME BOUND
STANDARD DEFICIENCY LETTER
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION, ROOM No. 404, 4" Floor, UDYOG BHAWAN:
NEW DELHI-110011: Website: dgft. gov.in

F.No.01/80/[Click here and type file header and sl no)/DES-I/ Dated :
To

M/s.[Click here and type Firm's Name]

[Click here and type Firm's Address]

Subject:- Ratification of the norms in respect of Advance Licence No.
[Click here and type Licence No]dated[Click here and type Licence Date] obtained

under Para 4.7 of HBP (Vol.l). Meeting No. Date:
Sir,
Please refer to the above mentioned advance license, forwarded by the RLA under their file
No.[Click here and type RLA's File No]to this office for ratification of norms. The matter has been

considered by Norms Committee — |. It is requested to furnish information / details only in
respect of the point which has been tick marked below.

Export Items

1. Model number, technical specification and specific quantity-both in terms of number (if any)
and/or weight, of each export product (Appendix-33 of current HBP refers).

2. Detail technical note on manufacturing process including the relevant flow sheet.

3. Detail technical drawings with dimension of each export product, Catalogue, if any, may also be
furnished.

4. Weight of each Export Product.

5.  Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each imported and
indigenous input in the export product may be indicated. Net weight along with details of other
imported input to be used in the resultant product and sought to be imported/procured from
sources other than the license, if any, may also be indicated.

Import items

6. Information about the inputs required per unit of the resultant product as per SlLNo.1 of
Appendix-11A appearing in current HBP (Vol.l) separately for each product.

Components
7. Technical characteristics / part numbers, if any.

8.  Assembly drawings / diagrams of the resultant product showing placement and exact use of
components in the export products(s)

9 Bifurcated quantities of components to be accounted for in the resultant product and the
requirement of components as spares.

Raw Material / Consumables
10.  Size and specification including grade, composition, range, thickness etc. of the

items proposed for import.
11. Detailed calculation as to how the quantity of raw material proposed for import has been arrived
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at, including the net weight of components to be manufactured out of these imported materials,
wastages claimed at each stage of manufacturing with complete justification and supported by
documentary evidence/drawings etc.

12. Sheet layout diagram of the material indicating the wastage during blanking.

13 Cross Sectional Diagram of export product with calculation of raw material requirement and
the weight of the Cable in Kg. per Km. Copy of relevant National { International Standard/
buyer’'s data sheet may also be furnished.

14, Weight of steel, which requires imported welding material, giving break-up of
i.  Steel Plates / Sheets upto 30 mm thickness.
ii. Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness.
iii. steel Plates / Sheets more than 70 mm thickness.
iv. Others e.g. Flanges, Pipes, Tubes, Bars / Rods, Castings / Forgings etc.

2 Particulars of the licenses obtained in the past and ratified by ALC (with or without modification)
for the same export product covered under this application, in view of Pu blic Notice No. 48 dated
14.11.2002.

3. It is not clear from the details given in application for the Advance Authorization mentioned
above. to whether it is a case of Physical exports or Deemed exports. If the same is Deemed
Exports, detailed information alongwith relevant documents be furnished to this office.
Further, if the supply is against Invalidation letter to an EPCGlicence, the following details
may be provided:-

(i) EPCG licence number and date.

(ii) CIF value of the licence.

(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme.
(iv) Custom duty saved amount.

(v Products to be manufactured.

(

vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.

4, Any other information:

5  The information called for must be submitted within three weeks from the date of issue of this
letter. The information may be directly sent to: Norms Committee-l, Room No. 404, DGFT,
Udyog Bhawan, New Delhi, E-mail: nc1.dgft@nic.in, Office Tel.: 23061562/ext.265,] and copy
of the same must be endorsed to the technical authority mentioned below:

1.  Shri K.K. Tiwari,. L.A., Department of Heavy Industry, Room No. 476,
UdyogBhawan, New Delhi 110011.

2. Shri Sushil Kumar Jain, DO, Department of Industrial Policy and
Promotion, Room No. 428A, UdyogBhawan, New Delhi-110011.

3. Sh.K.S. Sodhi, Asstt. Director, DC (MSME), 7" Floor NirmanBhawan, New Delhi.

4. Ms. Asha Nangia, Addl. Director. D/o Information & Technology, CGO, Complex,
New Delhi — 110 003.

5.  Dr. Meetul Kumar, Scientist ‘E’, DRDO, Room No. 431, Block ‘B’, DRDO Bhawan,
New Delhi.

Yours faithfully,

FOREIGN TRADE DEVELOPMENT OFFICER
FOR DIRECTOR GENERAL OF FOREIGN TRADE
Tel: 011-23061562/Ext.265

E-mail: nc1.dgft@nic.in
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